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close quarters thought of my achieve
ments, and you will kindly note, Sir, 
that my record of service Is of the 
highest possible calibre that any Gov- 
ernmant servant can ever aspirq to, 
and of which my country can feel 
justiy proua.

AIR CORPORATIONS BILL

Shri Seshagiri Rao (Nandyal):  I
present a petition iî neda peti
tioner regarding the Air Corporations 
Bill. 1953.

Mp: Oeputj-Sîaker: Where is the 
petition?

Shri Seshagiri Rao: I have ahready
submitted it.

STATEMENT RE ACCIDENT TO 
NAINI TAL EXPRESS

The  Minister of Raflways and 
Transport (Shri L. B. Shastri): I am
sorry, Sir, that when you called me 
first. 1 was not present in the House.

Mr. Deputy-Speaker: Is it a very 
Long statement?

Shri L. B. Shastri: No. It Is very 
«hort.

Shri C. D. Pande wanted to get 
some information regarding the re
cent accident near Kichcha. I have, 
therefore, thought it proper to place 
befor<i the House the information we 
have so far received.

On 29th April, 1953, at about 21:40 
hours, 307 Dn. Naini Tal Express 
from Kathgodam  derailed between 
Kichcha and Baheri stations on the 
Kathgodam-Bareilly single line  sec
tion of the North Eastern Railway. 
The train*engine and the four coaches 
behind it capsized and the following 
three coaches derailed and the last 
four coarhes remained on the line. 
As a result of this accident, the 
engine fireman and tjie khalasi died 
On the spot and the driver succumbed 
to his serious injuries jn the hosDital 
and ‘nine third class passengers and 
one without ticket were iniured, one 
of them grievously. The nine injur
ed passengers with simple injuries 
proceeded onwards after having been 
rendered first aid first by the  train 
Guard a;id then by the Baheri doc
tors, and the driver and the passen
ger with grievous injuries were ad
mitted as indoor patients in the hos
pital at Baheri. The passenger is 
reported to be progressing in the 
Izatnagar Civil Hospital to which he

has subaoquently been shifted. The 
Station Master, Baheri.  with two 
local doctqrs left by motor lorry for 
the site of accident at 22:45  hours 
and the medical relief train with Dis
trict  Officert left Barelly at  13:05 
hours reaching the site at 0:54 hours. 
Through local help including the co
operation of the Sugar Factory at 
Baheri, drinking water, milk and 
other such facilities were 'provided 
for train passengers.  Regional Offi
cers from  Lucknow and the Senior 
Deputy  General  Manager  from 
Gorakhpur also. proceeded to fhe site 
of the accident.

Transhipment of trains was iirrang- 
ed as tlie Civil and Police oiHcials 
were reluctant to allow the restora
tion of the line pending completion 
of their enquiries on the apot and 
inspection by the Government Inspec
tor of Railways. In the meantime, 
a diversion has been laid over which 
through communication has been res
tored at 5;30 hours on 1st May, 11/53. 
The first train to pass over it was 308 
Up at 7:30 hours on 1st Ma.y, U)53.

Enquiry by the Government Inspec
tor of Railways  has been fixed to 
commence on 2nd May. 1953.

It is not yet possible to ascertain 
even the prima facie cause of the 
accident

DEMANDS FOR GRANTS—PEPSU

Demand No. 1—Land Revenue

Mr. Deputy-Speaker: Motion is:

o exceeding
Rs. 28,33,800 be granted to the 
president, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States Union to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the 
year ̂ending the 31st day of 
March, 1954. in respect of ‘Land 
Revenue*.”

Demand No. 2—State Excise Duties

Mr. Deputy-Speaker: Motion is:

» exceeding
Rs. 12,48,900 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala «nd 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of oayment during 
the year ending the 31st dav of 
Warch, 19M in r̂pect of ‘State 
Excise Duties’.”
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Demand No. 3—Stamps 

Mr. ]>epaty«>Speaker: Motion is:

'That a sum not exceeding 
Rs. 42.300 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the ̂31st day of 
March, 1954,  in  respvt vi 
‘Stamps*/'

Demand No. 4—Forest

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 9,40,500 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the STst day ot 
March, 1954, in respect of ‘Forest’.”

Demand No. 5—-Registration 

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 15,000 be granted to the 
President, out of the Consolidatfid 
Fund of the State of Patiala «H‘d 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which v/ill 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Regis
tration’.’’

Demand No. 6—Charges on account 
OF Motor Vehicles Acts

Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 57,500 be granted to the 
President, out of the Consolidated . 
Fund of tfie State oi Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of 'Charges 
on  account of Motor Vehicles 
Acts’/'

Demand No. 7—Other Taxes and 
Duties

Mr. Dep»i|r-Speaker: Motion is:

‘"That a sum not exceeding 
fts. 2,62,400 be granted  to  the 
President, out of the Consolidated

Fund of the State of Patiala and 
East Punjab States  Union lO 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the yTar ending the 31st day of 
Marclv 1954, in respect of ‘Other 
Taxes and Duties*."’  ^

Demand No. 8—Irrigation 

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding: 
Rs. 29,05,300 be granted to the 
Presidentr out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union  to
complete the sum necessary to
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Irriga
tion’.*’

Demand No. 9—Ministers and Adviser 

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 1,53,100 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union  to
complete the sum necessary to
defray the charges which will 
come in course Of payment during 
the year ending the 31st day of 
March. 1954, in respect of ‘Minis
ters and Adviser’/’

Demand No. 10—State Legislative 
Assembly

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 2,20,900 be granted to the 
President, out >)f the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necesSary fo 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of 'State 
Legislative Assembly’.”

Demand No. 11—Elections for 
Legislatures

Mr. Deputy-Speaker: Motfon is:

“That a sum _ not exceeding 
Rs. 1.68,600 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala . id 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during *
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the year ending the 31st day of 
March* 1954, in respect of 'Elec
tions for Legislatures’/*

Demand No. 12—CHiEr Minister's and 
Adviser's Secretariat

Mr. Deputy-Speaker: MoVon is:

“That a sum not exceeding 
Rs. 46.a00 be granted to the 
President, out of the Consolidated 
'Fund of the State of Patiala and 
East Puniab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day ot 
March, 1954, in respect x>f ‘Chief 
Minister’s and Adviser's Secreta- 
riat\’’

Demand No. 13—Home Department

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 3,45,600 be granted  to the 
President, out of the Consolidated 
Fund of the State of Patiala nnd 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of Home 
Department'/’

Demand No. 14—Finance Department

Mr. Deputy-Speaker: MoQon is:

“That a sum not exceeding 
Us. 2,21,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come m course of payment during 
the year ending the 31st day of 
March, 1954, m respect of ‘Finance 
Department*.*'

Demand No. 15—Revenue Department

Mr. DcpiOy-Speaker: Mofian is:

“That a sum not exceeding 
Us. 1,66.700 be granted to the 
President, out of the Consolidated 
Fund of the State of F̂tiala and 
East Punjab States  Union *o 
complete the sum neoemiry to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March. 1954. in respect of ‘Revenue 
Department’.'*

Demand No. 16—Education and 
Health Department

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 60,400 be granted to the 
President, out of the Consolidated 
Fund of the State of Patina and 
East Punjab States  Union to 
complete the sum nerossary to 
defray the charges which wH 
come in course of payment during 
the year ending the 31st day of 
March. 1954, in respect of ‘Educa
tion and Health Department’.’

Demand No. 17—Development 
Department

Mr. Deputy-Speaker: Moflon is: 
“That a sum not exceeding 

Rs. 63,500 be granted to the 
President, out of the ConsoUdated 
Fund of. the State of Patiala and 
East Punjab States  Union to 
coiMlete the sum necessary *o 
defray the charges which will 
coine in course of payment during 
the year ending the 31st day of 
March. 1954, in respect *br‘Deve- 
lopment Department*.”

Demand No. 18—Industries, Supplies 
and Labour Department

Mrt Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 79,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray rfle charges which will 
come in course ot payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Indus
tries, Supplies and liabour Depart- 
ment\*»

Demand No. 19—REHABiLiTAiioN 
Department

Mr. Deputy-Speaker: Motion is:
"TRat a sum not exceeding 

Rs. 1,10,000 be granted to the 
President, out of the Consolidaied 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete >the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Rehabi
litation Department’.'*

Demand No. 20—Law and Local Self 
Government Department

Mr. Deputy-Speaker Motion i»:
“That, a sum not exceeding 
Rs. 1,31,100 be granted to the 
President, out of the Consolidated
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[Mr. Deputy-Speaker]

Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1934, in respect of ‘Law 
and Local Self Government De
partment’.”

Demand No. 21-̂ Commissioner

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 45,200 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the surti necessary to 
defraŷ the charges which will 
come In course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Com
missioner’.” '

Demand No. 22—District  Adminib- 
TRATION

Mr. Depaty-Speaker: Motion is:

“That a sum not exceeding 
Rs 12,08.5QP be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ̂ District 
Administration*.'*

Demand No. 23—Civil Supplies 
Directorate

Mr. Deputy-Speaker: jClotion is:
“That a sum mt exceeding 
Rs.  4,71,500 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray Uje charges which will 
come in̂ourse of payment during 
the year endinj? the 31st day of 
March. 1954, in' respect of ‘Civil 
Supplies Directorate',”

Demand  No. 24—Administration op 
Justice

Mr, Deputy-Speaker: Motion ia;

“That a sum not exceeding 
Rs. 9.13 500 be granted to the 
President out of the Consolidated 
Fund of the State of Patiala and- 
East Punjab States  Union to 
complete the sum necessary to

defray the charges which will 
come in course of payment during 
the year ..ending the 31st day of 
March. 1954, in respect of ‘Admi
nistration of Justice’.”

Demand No. ?5—Jati.s and Judicial 
Lock-ups

Mr. Deputy-Speaker: McfRon is:

“That a sum not exceeding 
Rs. 7,55,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab ’ States  Union to 
complete the sum necessary to 
defray the charges which wilT 
come in course of payment duwng 
the year ending the 31st day of 
March. 1954. in respect of Jails 
and Judicial Lock-ups’.”

Demand No. 26—Police

Mr. Deputy-Speaker: Motion is*

“That  a sum not  exceeding
Rs. 58,13.800 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union lo 
complete the sum necessary to 
defray the charges which will 
come in course pf payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Police’.”'

Demand No. 27—Education

Mr, Deputy-Speaker: Motion Is:

“That a sum not  exceeding
Rs. 63,44.300 be granted to the
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union t:> 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
fhe year ending the 31st day vt 
March. 1954, in respect of ‘Edu
cation’.**

Demand No. 28—Medical 

Mr, Deputy-Speaker: Mof5on is:

“That a sum not  exceed i tig
Rs. 23.89.700 b#̂ ânted fo the 
President, out of the Consolidated 
Fund of the State of Patiala* anJ 
East Punjab States  Union to* 
complete the sum necessary lo* 
defray the charges which wiU 
cqme in course of payment during 
the year ending the 31st dav r»f 
March, 1954, in respect of ‘Medl̂ 
c«r.“
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Demand No. 29—̂Public Health

Mr. Depû-̂Speaker: Motion is:

.  '̂That a sum not exceeding 
Rs. 8,̂1,300 be grfifnted to the 
President, out of the Consolidated 
Fund of. the State of Patiala Jind 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March. 195̂, in respect of ‘Public 
Health*/’

Demand. No. 30—Agriculture 

Mr. Deputy-Speaker: Motion is;

'“That a sum not exceeding 
Rs. 24,69.400 be granted to the 
President, out of the Consolidated 
t'und of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March. 1954, in respect of Agricul
ture*.**

Demand No. 31—Vetefinary 

Mr. Deputy-Speaker; Motion is;

**That a sum not exceeding 
Rs. 4.41,700 be granted to  the 
President, out of the Consolidated 
Fund of the State of Patiala «nd 
East Punjab Slates  Union to 
complete the sum necessary to 
defr̂ the charges which wilJ 
come in course of payment during 
Vie year ending the 31st day of 
March, 1954, in respect of ‘Veteri
nary*,’*

Demand No. 32—Co-operation 

Mr. Deputy-Speaker: Motion is;

“That a sum not exceeding 
Rs. 3,71,700 be grant̂  to  the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges whicli will 
come in course of payment during 
the year ending {he 31st day cf 
March, 1954, n respect of 'Co
operation*.̂

Demand No. 33—Industries and 
Supplies

Mr. Depaty-Speaker: Motion i.*;:

 ̂'"̂ t̂ a sum not exceeding 
Rs. 9,57,1TO0 be granted to the 
President, out of the ConsoUdated 
Fund of the State of Patiala and

East Punjab States  Union, to 
complete the sum necessary to 
defray the Charges wWcli will 
come in course of payment durl̂ 
the year ending the 31st dav of 
March. 1954, in respect or*Indus- 
tries and̂upplies*.**

Demand No. 34—Miscellaneous 
Department

Mr. Deputy-Speaker: Motion

“That a sum not exceeding 
,Rs. 4,91,300 be granted to the 
President, out of the Consolidated 
Fund of the glafe of PAtiala and 
East Punjab St̂t̂s Union to 
complete the sum necessary to 
defray the charges which will 
come In course of payment during 
the year ending the 31st dav cf 
March, 19̂54, in respect of ‘Miscella
neous Departments’.**

Demand No. 35—Punjabi Department* 

Mr. Deputy-Speaker: Motion is.

“That a sum not exceeding 
Rs. 1,94,300 be granted to the 
PresWentjOut* of the Consolidated 
Fund of tfie State of PaUala and 
East Punjab States union to 
complete the sum necessary to 
defray the charges  will
come in course of pasnnent during 
the year ending the 31st day of 
March, 1954. in respect of ‘Punjabi 
Department*.**

Demand No. 36—Civil Works

Mr. Deputy-Speaker: Mof!on i.<?

‘That a sum not exceeding 
Rs. 95,68,590 Jpe granted to the 
President, out of the Consolidated 
Fund of the State 6t Putiala and 
Sast Punj#) States jlXnion to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Civil 
Works*.**

Demand No. 37—Electricity Scheme®i 
—W orking Expenbes

Mr. Deputy-Speaker: MOffbn is

“That a sum not excegding 
Rs. 21,15,800 be granted to  the 
President, out of thl̂ CorTsolldated 
Fund of the State of Patiala and 
East Punjab 5lMes Union to 
complete the sum necessary to 
d̂ ay the charges which will 
come in course of payment during 
the year ending.the 31st day of 
March. 1954, in respect Of ‘Electri
city Schemes—Working Expenses*.**̂
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Demand No. 39—Phivy Purses and 
Aixowamces or Indian Rulers

Mr. Oepiit]r.8peaker: Motion.Is:

"That a sum not exceeding 
Rs. 4,43,500 be granted to the 
President, out of the Consolidated 
Fund cJ the State of Patiaja and 
East Punjab States TJhion  to 
t:omplete tfie sum qecessary to 
defray the charges wliich will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of TrJvy 
Purses and Allowances of Indian 
-Kulers*.’’

Demand No. 40—Superannuation 
Allowances and Pensions

'Mr. Deputy.Speaker: Motion is.

**That a sum not exceeding 
Rs.  10,32,500 be granted to the 
President. , out of the Consolidated 
Pund of the State of Patiala and 
East Punjab States Union  to 
--complete tile §um necessary to 
•defray the charge? which will 
come in course of, oayment during 
the year ending the 31st day of 
March, 1954, ih’respect of 'Superan
nuation Allowances and Pensions’.”

Demand No. 41—Stationery and 
Printing

Mr. Deputy.Speaker: Motion is:

“That a sum not exceeding 
“Us 8,04,200 be granted to ihe 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States Union  to 
complete the sum necessary to 
defray the charges which will 
come in course of oayment during 
the year ending the 31st day of 
‘March, 1954, in respect of ‘Statio
nery and Printing*.'*

Demand No. 42—Miscellaneous

IMr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Bs. 7.44,900 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States Union  to 
■complete the sum necessary to 
•defray the charges which will 
come in c\>urse of oayment during 
the year ending the 31st day of 
March, 1954, in respect of 'Mis
cellaneous*.**

Demand No. 43—Expenditure on 
Displaced persons

Mr. Deputy-Speaker: Motion is:

“That a sujn not exceeding 
Rs. 9,74,100 be granted to the 
President, out of the Consolidated 
Fund of fhe State of Patiala and 
' East Punjab States Union  to 
complete tlie sum necessary to 
defray tTie charges which will 
come in course of payment during 
the year ending the 31st day ('f 
March, 1̂4, in r̂pect of ‘Expendi
ture on Displaced persons’/*

Demand No. 44—Miscellaneous Ad
justments between  Central and 

State Governments

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 2,700 be granted to the 
President, out of the Consolidated 
Fund of tBe State of Patiala and 
East Punjab States Union  to 
complete the sum necessary to 
defray the charges wlTich will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Mis
cellaneous Adjustments between 
Central and State Governments’.**

Demand No. 45—Community Develop
ment PROJECTS

Mr. Deputy-Speaker: Motion is:

“That a sum. not exceeding 
Rs. 8,58̂300 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States Union  to 
complete fne sum necessary to 
defray thp charges wfflch will 
come in course of payment during 
the year ending the31st day of 
March. 1954, in respect of Com
munity Development Project**.’*

Demand  No. 46—Construction op 
Irrkjation. Navigation, Embankment 

and Drainage Wobks

Mr. Deputy-Speaker: Motion is:

‘That a sum not exceeding 
Rs. 36,90,700 be granted to the 
President, out of the Consolidated 
Fund ot the StAte of Patiala nad 
East Punjab States Unioji  to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Cons
truction Qf Irrigation, Navigation, 
Embankment  and  Drainage 
Works’.-
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Demand No. 47—Ciit*iTAL Outlay om
Schemes op  Agricultural  Improve

ments AND Research

Mr. Depnty-Speaker; Motion is:

“That a sum not exceeding 
Rs. 44,00,000 be granted fo the 
President, out of the Consolidated 
Pund of  State of Patiala and 
East Punjab States Union  to 
complete fHe sum necessary to 
•defray'The charges which will 
come in course of oayment during 
the year ending t̂e 31st" day of 
March, 1954, in respecC pT ‘Capital 
Outlay on ScKemes of Agricultural 
Improvements and ReseaPcE*.'*

Demand No. 48—Capital Outlay on 
Multi-purpose River Schemes— 

Bhakra Nangal Project

'Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Hs. 1,42,87,700 be granted to the 
President, out of the Consolidated 
Pund of the State of Patijgila and 
East Punjab States Union  to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Capital 
Outlay on Multi-purpose River 
Schemes—Bhakra Ĵangal  Pro- 
iectV*

Demand No. 49—Capital Outlay on 
Schemes of State TkADiNc

Mr* Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 1,42,87,700 be granted to the 
President̂ out of !he Consolidated 
Fund of the State of Patiala and 
East Punjab States Union  to 
complete the sum necessary to 
defray the charges wfRch will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Capital 
Outlay  on Schemes  of State 
Trading\”

Demand No. 50—Advances Bearing 
Interest

Mr. Deputy-Speaker: Motion i&

“That a sum not exceeding 
Rs. 64,06,300 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States Union  to 
complete the sum necessary to 
defray the charges which will 
come in course of oayment during 
the year ending the 31st day ol 
March, 1954, in respect of ‘Ad
vances Bearing Interest*.**
127 P-SD.

I have received a number of cut 
motions to the Demands.  Some of 
them are not in order. I would there
fore. invite the attention of hon. 
MemBers to the following rules that 
are to be observed in tabling cut 
motions, which are of three kinds, 
refusal bfl euppllies, ftoken cut and 
economy cut:

(1) Refusal of supplies where the 
Demand is sought to be re
duced to a nominal figure of 
Re, one to oppose the policy

'  underlying the Demand.

(2) A token cut, say, Rs. 100 for 
bringing pointed attention to 
an individual grievance which 
has to be specifically men
tioned in definite terms so as 
to enable the Government to 
answer.

(3) An economy cut where an ex
cessive Demand is sought to be 
reduced by the amount that 
is considered to be in exj?ess 
and for this purpose the 
actual sub-heads and the very 
amount by which the items 
and sub-heads are sought to 
be reduced has to be given in 
precise terms.

Applying this test, cut motions Nos.
11 and 27 are disallowed.

As regards No. 16 , I find that the 
Member seeks to reduce the Demand 
by Rs. 9,00,000 so as to discuss a spe
cific grievance, namely, excessive ex
penditure due to increase in police 
force brought about to assist bi»u?o- 
daris as against the peasants. This is 
also inadmissible.

In cut motfon No. 20, the total pro
vision for Hazuli dispensary is Rs. 
52.700 whereas the Member wants to 
reduce the total demand by Us. 53,000 
for this purpose.  The amount by 
which he wants it to bt reduced being 
bigger than the amount which is being 
asked for, this is also inadmissible.

As regards No. 17, the words “let 
loose by the police** are disallowed.

Cut motion No. 23. has been tabled 
under Demand No. 34. as an economy 
cut for Rs. 50,000 in respecl of widen
ing  the  ‘'Kandaghat-Chail**.  The 
amount of Rs. 5tT,0(Jo is actually oro- 
vided under Demand No. 36, Civil 
Works (page 264 of Demands for 
Grants-̂item No. 30), The cut motioo 
may be moved tinder that Demand*

As we have been observing for some 
time past, I will allow such of the hon. 
Members, who want to move cut 
motions, to send notice to the Secre-
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tary, regarSfrig the cut motions they 
would like to place before the House 
which would be treated as moved in 
the House, within 15 minutes so that 
I may tabulate them and place them 
Ibefore the House. In the meanwhile.
M will allow hon. Members to speak.
There are as many a_s_ 50 demands.
On important points h’bn. Members 
may proceed to discuss those cut 
motions. Hon. Members wHl kindly 
bear in mind the principles which I 
referred to in admitting these cut 
motions. If notice liad been t(iven to 
the hon. Minister tm-ougli the Secre
tary regarding the points on  which 
attention wag sought to be focussed, 
tlfat would nave been better.
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The Minister of Finance (Shr! C. D. 
Deshmnkh): I suggest, that when hon. 
Members speak, they will kindly nay 
that they are speaking on Demand No. 
34, 35, or whatever î is, so that I 
shall be able to note down.

Mr. I>eputy-Speaker: Yes. Certain
ly, hereafter in all discussion referring 
to cut motions hon. Members who 
have taken so much pains to table 
cut motions will also make up their 
miad as and when they «et an oppor
tunity to speak, to say on what cut 
motions they are speaking. Other
wise, it will be a rambling discussion.

The Minister of Home Affairs and 
States (Dr. Katjn): May I, Sir, in a 
purely objective manner, not as a 
Minister but as an ordinary Member, 
say that the hon. the Finance Minister 
in hJs one-hour speech has dealt prac
tically with every point ̂:pised in the 
cut motions and, therefore, the House 
might be better employed in taking 
up other legisative work after passing 
the Budget.

Hon. Members: No, no.

Dr, Katju: This is the fact of the 
matter. My hon. friend has taken 
immense pains; every single matter— 
even the closet detail—has been gone 
into and, without disrespect to him, 
probably he will be repeating himself 
and the hon. Members will be repeat
ing themselves. I only make thjs 
suggestion in the interest of the time 
of the House,

Mr. Deputy-Speaker: In view of the 
fact to which' the hon. Minister of 
Home Affairs and States has dr.wn 
our attention, there need not be any 
further reference to those matters 
Which have been discussed at length 

with respect to which the hon.

the  Finance  Minister  has
answered  at length. . It  is  un
necessary and  will be taking  uj>
the time of the House.  If there
are any additional points arisingN out 
of the cut motions in relation to any

E
articular Demand, which have not 
een referred to earlier in the proceed- 
'ings, they may be taken up.

Shri Punnoose (Alleppey): Earlier 
we spoke in a general way, but now 
is the occasion for specific points be
ing discussed.

Mr. Deputy-Speaker: So far as gene
ral matters are concerned, every Mem
ber from Cape Comorin to Himalayas 
can talk, but with respect to specific 
Demands I will give preference to hoa. 
Members from PEPSU, then closeby 
Punjab, and then proceed to the rest 
of India. In that order, I will cal) 
hon. Members. (Interruption).  The 
whole body ia not attended to when 
there is a cut on a finger. Therefore,
I will address myself to a particular 
cut—a particular grievance or an eco
nomy cut etc.

Dr. N. B. Rhare (Gwalior): This is 
parochialism.

Mr.  Deputy-Speaker: The Budget
itself refers to a State.

Sardar Hukam Singh (Kapurthala- 
Bhatinda): We have just heard....

Mr. Deputy-Speaker; The hon. Mem
ber will kindly say on what Demands 
he speaks and what is the point that 
he is raising and the cut motions to 
which Demand.

Sardar Hukam Singh: Nos. 9 and 
13, Sir.

Mr. Deputy-Speaker: I will also 
note down side by side. What is the 
cut motion?

Sardar Hukam Singh: I will speak 
on the Demands.

Mr. Deputy-Speaker: Demands Nos. 
9 and 13. Has the hon. Member tabl
ed cut motions?

Sardar Hukam Singh: There are 
some cut motions also in my name. 
But I will speak chiefly on the De
mands.

Mr. Deputy-Speaker: Cut  motion 
No. 45 refers to Adviser's role”.

 ̂Sardar Hukam Singh: It is ‘rule*.
Somehow it haŝ been printed as *̂olê 
I would rather concentrate on the I>e- 
mands, than on those cut motions. 
Both will be discussed making a refs- 
rence to the cut anotions as well. My
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diief object will be to confine my re
marks to Demands Nos. 9 and 13.

Mr. Depaty-Speaker: Hon. Members 
have not all of them addressed them
selves tp these Dolnts. If a ‘Rs. 100 
cut motion' is there, it must be a spe
cific grievance. If it is reduced to 
Re. one, it is a matter of policy, so far 
as Adviser’s rule is concerned. If it 
is Rs. 101 cut under other heads, theĵi 
economy can be made.  Anyhow, I 
would not be strictly adhering to it.

Sardar Hukan Singh: The Demands 
also are before the House.

Mr. Deputy-Speaker: Cut motions 
generally on those Demands. There 
are cut motions here generally on 
the Demands. It will be once again a 
general discussion. Anyhow I shall 
AOt be too critical about this matter 
this time,

Shri  Namdharl  (Fazilka-Sirsa): 
Those people who had not got the 
honour of speaking before should be 
given Dreference. These D̂ Dle had 
already got a chance.

Mr. Deputy-Speaker: No other hon. 
Member stood up.

Sardar Hukam Siagli: I would be 
glad to forego nyr right in favour 
of my hon. friend if he is very 
anxious.

Shrl Nltmdhati: We should be ijlven 
a free hand.

Sardar Hukam  Singh: If my hon. 
friend allows me to speak, I will res
trict myself......

.Mr. Deputty‘Speaker: Let there be 
no controversy. After all I will call 
the hon. Member next.-

Sardar Hukam Singh: We have just 
been listening to the very interesting 
speech of the hon. the Finance Minis
ter.  The lovable, amiable way in 
which he put all those facts, certainly 
they do appeal to everybody here. I 
was certainly conscious  the pain 
that he wâs feeling in him when he 
Was discussing certain questions which 
he characterised afterwards as un
pleasant, and then he came to the 
pleasant part of the heads. Surely, I 
feel the same kind of pain when I 
have to discuss them. I am not glad 
Or joDy to refer to these facts, be
cause I also feel that it should not 
be a debate or a discussion on oarti- 
culsr Individualŝ) or particular sec
tions. That is not dignified and I 
have also reluctantly to refer to them. 
But some times a person or a Member

is compelled to make mention of them 
and we may say that the hon. Minis
ter felt compelled because he had to 
reply to certain allegations that had 
been made.

Then there was an observation 
which I noticed very much—that many 
high posts are held by Sikhs. Nobody 
denies that. It is very unfortunate 
that such is the position. And I feel 
that that is the root cause of all 
trouble. Yes. because those persons 
ŵo go frttm outride, they cannot 
’ adjust themselves to the background 
that has brought about that circums
tance. This was my complaint yes
terday as well. They do not see how 
it has come about. These are Sikh 
States. Nobody can deny that, find if 
one outsider goes there and finds that 
, there are not persons from the east 
of India, south of India or the west 
of India, and also that there are many 
high posts held by Sikhs, then per
haps he feels nervous, and the action 
taken—verv honestly it may be—up
sets a section of the community, a 
section of citizens.

Some hon. Member said that there 
was Kaka raj, that those sons of 
hiswedars or jagirdar$ are holding
high posts. I think that is a matter 
that could not be avoided, because 
they were already there and the Cove
nant is there. Now it has to be decid
ed—and I would̂ request the hon. the 
Finance Minister̂to t̂l me—whether 
it is the policy to accept those circums
tances that are fhere or whether it is 
the policy that something de novo 
should be done and some percentage 
according to population or according 
to any other consideration that pre
vails in other parts of India should 
be fixed and such changes should be 
brought  about that the position 
whereby those persons who hold those 
high posts—of course under soecM 
circumstances—should be sp adjusted 
or numerically, I should say, changed 
that the present conditions do not 
' exist.  What we feel nervous about 
is that the outsiders vFhen they go 
there, however honest they might be— 
and I have nothing to say about the 
Adv'ser: perhnns. t was misunder
stood; I did not say anythin;? per
sonally against the Adviser: I have 
said that and even now I say I have 
no charge;̂ to be brought again̂it the 
Adviser—but when  somê outsider 
goes, he does not know the circums
tances and begins to work up on the 
things that are brought to his notice. 
When he finds that in  contradiction 
to other parts of India there is a large 
number nV Sikhs servin/? there, then 
perhaps he feels that there has been
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some favouritism, some  nepotism, 
some this *ism* or that ‘ism* that he 
shoud tSry tib removeil. He may be 
very honest and about the oresent 
Adviser, I "know nothing. It is said 
that when he had gone there on the 
10th evening, and had spent only the 
nth March there, how could he have 
known wliat the antecedents of ?ach 
and every officer were? We cannot 
believe that he applied his own mind 
before deciding about the  changes 
that were to be brought about. 
Either he carried certain prejudices 
from the Centre or he had some ad
visers there who found access to his 
ears and they misled him into actions 
which were not warranted. Nobody 
is against the removal or dismissal of 
any dishonest officer. I assured yes
terday also and I do it even now that 
We will be prepared to give every 
support to the Adviser or whatever 
authority that might be, who engages 
himself in the purification of services, 
to the toning up of the administration. 
If there are corrupt officers, certainly 
throw them out, charge-sheet them, 
prosecute them; do it by all means. 
And the Adviser will get every  co
operation that he wants.  The diffi
culty is that iaefore he could have 
that opportunity, as I said just now, 
wp can only so2r that either he had 
certain prejudices that were carried 
from the Centre, the States Ministry, 
Or he was misguided and misled by 
those persons who were there to give 
him such advice. He ought to have 
been more cautious and careful and 
taken some time to study before pass
ing such orders in so short a time. 
That was the allegation that we made 
and even now we stick to it.

Then again, mention has been made 
in a very pleasant manner—and I 
may say humorous manner as well— 
that we made charges against one offi
cer and that in enquiry was being 
made against that officer, who had 
been promoted to the post of Deputy 
Commissioner. We are told tTiat he 
was already holding or officiating as 
such »nd that the allegations against 
him were  that he liad  cancelled 
certain  arms  licences,  that ke 
had got cut down certain  branrrhes 
of dead trees that were in his own 
premises and the third wâ that he 
cancelled certain loans, perhaps. Now, 
it looks quite innocent. On the infor
mation that the hon. Finance Minister 
has got, I feel, he must have been com- 
vinced  that  these charges  were 
frivolous......

Shri C. D. Deshmttkh: Not that they 
were frivolous but that they we»e not
So serloui.........

Sardar Hokam Sln|*: ......that they
were not so serious as to warrant any 
action......

Shri C. D, Deshmnkh;......as to Pre
vent his being promoted as officiating 
Deputy Commissioner of a small dis
trict in circumstances ŵhere there 
was a shortage of officers.

Sardar Hukam Singh: Very good,
they were not so serious as could have 
prevented bim fcom being promuted 
to be in charge of a district which was 
a very small one and when there was 
a deficiency of such officars. rhis is 
exactly what,the hon. Finance Miniscer 
has now said. But  these  charges 
may be so simple in cold print; they 
might look very innocent; they might 
not appear as serious. But, take one 
instauce out 0̂ this, the cancellation 
of arms licericês. The charges are 
that he cancelled the licences of the 
arms of the Members of a certain 
political party and that was to help 
a particular political party in tne 
elections. Even the licences of the 
candidates were cancelled and that he 
did deliberately to help one political 
party. It was done with that inten
tion and when that officer is restored, 
could it be considered so simple? 
Could I not have the impression that 
the Adviser is there to be set up that 
party which at that time was started 
and helped̂y those officers? Could 
not other parties carry that conviction 
that he is really there to help that 
party? I do not lay that charge. If 
that conclusion̂ is drawn, could you 
blame any person, especially those 
persons whose licences were cancelled 
because they belong to a particular 
party or because they wanted to elect 
a particular party, threfore their 
licences we"re being cancelled? I do 
not know the fiacts—I accept all the 
facts mentioned by the hon. Finance 
Minister—it is far from me to doubt 
anything said by him. But, I really 
say with all humility that he also gets 
information from other persons. It 
may be the enquiry has been complet
ed.

Shri C. D. Deshmukh: My informa
tion is that the enquiry haB" not been 
completed; it is still in progress.

Sardar Hnkam Singh: That enquiry 
was still in progress and this" Adviser 
has judged that these charges rre so 
innocent and so simple and not so 
serious that the person is entitled to be 
promoted as D. C.  It may be a small 
district and it may be that there is a 
dearth of officers. All fliese things 
conceded, is it justified that when 
that enquiry is pending, the Adviser
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should Judge him flt to be promoted? 
It has still to be found whether those 
charges are justified whether there 
jls some truth in it. If he is absolved 
and if had been acquitted of these 
charges and discharged then it is 
different. Now, there should be no ap
prehensions that nothing unjust would 
be done to that officer, when ihe States 
Ministry is there, the Adviser is there 
and when the Central Government is 
there, he could, feel confident that jus
tice would be done to him. But, is it 
fair , that before the enquiry was con
cluded,  before any decision was 
arrived at; the Adviser shoulH say that 
he dûs not think these cRSfges to be 
so serious as to prevent him from 
bein̂ promoted and out in charge of 
a district?  That is the complaint; 
otherwise we do not say that fne Ad
viser had done something “\<̂ith some 
other motive. This action of the Ad
viser maylbe unintentional.  But, I 
can say there are other officers who 
are advising him and misleading him. 
That man may be innocen̂. but, cer
tainly, the way in which Ke l>ehaved 
must lead one to the conclusion, the 
irresistible conclusion that these deci
sions are being taken with some other 
motive.

Advantage has been taken of some 
word. It has Seen «said that no Sikh 
officer has been removed or discharged. 
It may be, that they liaye not been 
removed or discharged; they may have 
been demoted, or transfetl̂ed to somo 
lower post and some ̂ other action 
taken. We do not inslstV or really we 
do not say that they have been thrown 
out of employment, but the charge 
was that they had been derived of 
their charge as heads o? those insti
tutions'Wher̂ they were working and 
they have been put on some inferior 
posts.  If they had beea removed or 
discharged that is a different thing 
altogether. What I would like to 
know is whether it is not a fact that 
subordinates and juniors of these 
officers have been brought from other 
posts, and asked to take charge of 
their posts.

Then, another interesting thing was 
said and I should not have expected it 
from the hon. the Finance Minister at 
lea$t. He said that these decisions 
were taken by officers who themselves 
were Sikhs. I assure him......

Shrl C. D. Deshmnkh; I said recom
mendations made.

Sardftr Hakmm siagh: That ig all 
right. I assure him that if he has 
a mind to do something he can get 
recommendations from a Sikh or a

Hindu or anybody.  There would be 
no hitch if he just shows his inclina
tion that he has to do a thing and 
that inclination wa« apparent soon 
after the Advisers arrived, because on 
the 11th or 12th orders were written 
and conveyed to the officers to proceed 
on leave. Those men did not know 
that they had to proceed on leave. 
When these notices were served on 
them on the 12th, then they were told 
that they had to apply for leave. The 
, orders wjere passed beforehand. These 
are the things which ought to be look
ed into with care and caution.

As I said, in the very beginning, I 
am very reluctant to refer to these 
cases  particularly—of this Sikh or 
that Sikh. I do not like it and I re
peat it again and again that it pains 
me to refer to them. But 1 put one 
question to him: is it that all dishonest, 
all disloyal, all insincere and all in
subordinate officers belong to one 
class only? Why has not action been 
taken against" any other officer? I do 
not appeal for these officers. I am 
not an advocate for those officers and 
I do not hold any brief for  them. 
Certainly they must be removed if 
they are found to be dishonest. But 
what impression will it really cîeate 
in the public mind and in the mind of 
the educated persons?  Would we 
therefore be wrong if we draw the 
conclusion which we do?

Then, about the dacoities. It is 
very good that the number of dacoi
ties have been reduced. We do not 
want any credit for it. I jnay convey 
this to the hon. the Tinance Minister.
I am sorry that the hon. Home Minis
ter is not in his seat, because he wui 
support me when l say. that When he 
went on his tour of PEPSU and visit
ed seventy or eighty village<i where he 
complained parallel Governments were 
running, some tenants came out with 
petitions that there was no law and 
order and that the biswedars were 
tyrannising them. The hon. Home 
Minister himself had made a men
tion of this to some persons. On 
enquiry it was found 'hat the Cong
ress members—even  the  Deputy 
leader of the provincial Congress— 
were running ahead of the Home 
Minister, putting their hands on tho.se 
persons and asking them to say this 
and that. This was confirmed by the 
Home Minister and I even now say 
that the Home  Minister will admit 
whether it is a fact or not. This was 
being done to denounce the Ministry 
and people were being incited to com
mit acts of lawlessness, so that the 
Ministry might be brought dSwn from 
the office. Now, that opportunity Is 
gone.  The Ministry is no more.
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Therefore, these forces have now ralli-
round the Adviser. It is very liOud.

I do not say fHal' we claim any credit. 
The credit Is to be apportioned betr 
between the Congress Party and the 
Adviser; Let them divide it among 
themselves. I claim no credit for the 
reduction of the crimes. Both of them 
are responsible Tor the reducti'on. All 
credit to them. Let them divide u 
in whatever proportion they like, 1 
have no grudge against either of them.
I only want to bring one fact to the 
notice of the House and that is that 
the villages that were mentioned by 
the Home Minister were in the consti
tuencies Of those two Ministers—the 
riemitv Iftader nnH thft Civil Sunolips 
Minister. I should not hazard any 
further insinuation.  We are glad 
that at least now those very people 
have given their portion of the produce 
to the landlords. My only allegation 
and accusation is that they were with
holding it. keeping it back, be
cause of the encouragement given 
by the  members of that Party 
and  it is  a good  feature that 
now at least they are co-operat
ing with the Adviser and those ele
ments that were said Id be revolu
tionary or rebellious or running a 
parallel  Government  have  been 
brought round to a mood of coopera
tion with the Adviser.

W-e arei gfl'ad of iti We consider 
it as a bright line in the horizon 
because if law and order is restored 
everybody would be glad, including 
myself. I would be the happiest in 
the world if that is done.

Sa far as the punishment of corrupt 
officers and dishonest men, the curb
ing of lawlessness and the restora
tion Of law and order are concerned 
we assure the  Government and 
through ttiem the Adviser, that we 
will give him every help, but he 
•should behave in a manner that not 
only does he assure himself that he 
is doing justice but create an im
pression that he is not victimising 
certain persons simply on the advice 
of those who do not like them because 
they did not fall a prey to their ma
chinations. did not boost up the 
Congress  and refused to fall into 
their hands. That should not be done. 
He should be above party politics and 
proceed in a judicious manner. Then 
he will get the co-operation of every 
bod,v that is there, including our- 
velv̂s.

Sbri C. D. Dfriimnkh; May I ask
one question of the hon. Member? 
Has he been in personal contact witti 
the Adviser on any occasion?

Sardar Hukam Singh: I have not 
seen him so far.

Shri C. D. Deshmukh: I thought it
might be useful if they got together 
ahd compared notes.

Sardar Hukam Singh: I have no 
hesitation. Certainly, I will be pre
pared to give him every co-operation 
that he requires, provided he needs 
it; If he does not want it. then I eun 
not going to. "

sft (fspJT  —

% ftpqpT  ^  TT WTR arrTft<i

?ft  HTVT H 'JiH  ^

arFfhRTT

^  3TT ̂srrart i  vr#

 ̂  t' fr ̂

fw, «WT  ̂ JTTTT ̂

 ̂   ITTTT %  3ft

5̂ W VT   ̂W  f’TWTT

1̂ ̂  ^ liRnr

JTT a#)X  VXiTT

t I  ̂   3ft ̂IKT  ̂  ?TT*5r-

iiftirriRT 

ift̂ ift̂ in ’̂nRftî I
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8T9̂fTT  *̂1 Vt

T̂TT ̂  ̂ SRTfftRT  f, ’FTT aTTT

^̂ rm «̂ft? arrr 5T ̂ 3̂ 

4vrf5TffsrvTftRT fw? f̂trrarnr 

q- vinRt  ̂ R̂TiT 3R ;33RT T̂RIT t 

TO  ̂qhi  T|w t * ̂  ♦ 

 ̂  yrtsRT̂

5̂3rpft x̂  ar?TvfkmwvnHTv̂ 1 

ifT̂r̂ ftnn#<ft% wpf ̂ V T  

wsT arBVtv  f Pf ̂im xxŵPg9
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Pp ̂  «îi % anr̂ A   ̂ ^

^yxvrr I

wr̂TTRnrt m̂f!t ^

51  4'iTVrnĵ ̂TiT I

^ ^ ̂<*t)K  ̂ I

ĉ5̂'527TO’-

 ̂ m̂j  ̂  ̂

q?̂ frr arf̂RTR  ̂fkm ̂  1 

warr̂ %^̂ T#

TTsjirmti  ^ fY*Tpy «rr? fafT ?# 

f̂pfl"  ^ arfk̂rrr ̂ ferr ̂strt ?

?ft  ̂ arfî  ̂  ̂fcT ̂  I  ?#

 ̂*m»r ̂fT?rrr̂, ar? TTĉ

^ »f‘7̂ ̂T̂lr 

^  I  ̂ HHT 3T̂  fft ̂ TV?ft 

t ?ft   ̂̂ efV  ̂I  ̂  anrPTT 

#3Tirffr prvt^ 

wr, fip’ft % ̂TTF# ?#  ̂VCT arni iiiPTT 

f̂rf̂ •TT  TO   ̂*fh& W T̂

wi[  ŵ[pTcr wnr 1.1
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anr  grw  3TN

<Fg*rr fr  *Pt Jrtwr̂ ̂

lT?3ft^9TVR *l>t  Tlf<3̂ «ft

ĝ'TTfWjsfV’Pt̂ ŵ’TT  I sftMnnO

HTf# I ̂  ̂jsqp' ̂ ??r ̂  <«Ni'ft 

 ̂  ̂rrf̂ wffr arrr %   ̂ ffp̂V

'̂Tsn̂i ?ft̂r̂«ii«(T 3TRT 3ĵjm 

If!*̂ ̂f •ix.mI  5  «tn ̂  o\vi*

# ar̂fr rlT   ̂  ̂ 'IT *T̂ fWT

*nrrf I  nrf̂riT

0t€t ?ft ?f?»iT t W   ^

5® ’pnrftî n'f I

3fr %■ *rft JT? srnr̂iT t f*r anir aft 

3in̂ 5̂TRTi|  arrrŵrRT 

TT f̂'̂i<- ̂  ft> 1̂*1  T̂ f̂»<n ̂

IsIp̂I  ''infl ̂ 'ii*t>'l P(.'<>*'iiS'>i fVi*<i 

3TTIT, ̂  ̂   5fPT «Tl< 3̂' fjjr̂l

>TRT vn'Jt JTT’̂ I *iT ̂  3rr̂ ^ ̂ 

 ̂  ̂ ̂  

snm % ̂înrar ̂  ̂   Pp qirrft

%  Vt tt̂i<4ni sft '̂l<Jl ̂ I

10 A.M.

3t«r*iTri>;T

fsp   ̂  ^

I I apR am  Ô <fto Tt %

!̂ft?tm aJT̂ miTtl̂

irt€t wtit   ̂anvinv̂ *1̂ ̂ i 

sî afiT

qiTR ^̂ HfT

im TTur vm tttt -̂if̂, 

sr̂ VTiR̂r̂siT«»ftT 

111̂ îTO*r TT5TT 'fifijd  %  JI5

sr̂w ?*»TTi ̂hrmff jî   11  f»r

Sf̂  ̂ftRHT 5t?T  *̂IT

f̂RHT  1RT ̂  !̂WT iff

jpntf̂ 3ĵ   ffe ̂r ^

*ftr 5?STT ̂  JT? 3TW-

r̂̂ ?*TTO f̂rNV*T̂  I

% apĥ 3IT ?J% I   ̂ ST®̂ %

«T«T t in? 5fmr  ft? ft f̂rsiTTf

 ̂«JiR # 7?aT 3fw I

aiRftr #  ̂ij? ?̂i»rr % 

ff*T f%?  ̂   ̂  ?R  ^

Pf 5mH  5T?f #

T̂ f?57Tr >raT I   ̂sr̂r ̂

ftnrr »prr i f̂trsr ^ aniniw

ftw^fw ? am# I IT? vt arRTto <t 

 ̂  11 ?mR anrt

aînw  ̂  15Tt   ̂̂  :̂?r

 ̂  t I ̂    ̂  *FT 5W t

îftnrr ̂  ?fŵf!T  arfspp ^

Tj[r 113rrqK% arssw, am% t?r ̂ arr 

JTiPiR ̂  arrr̂r farr |, am 

afTT  '»il4i'i aftx  ̂ Pi'm  ̂$

 ̂ '̂■P̂F’T aiTsr ■fîi   ̂  ̂•'

 ̂ *t>̂   ̂ ̂ 4)<A  5<̂<i I

*n# *n[ *11̂  ̂Pp [̂?*r 

fwr 3iw,  aRimiR ftnrr arnr i   ̂ 

^

t.  ’I'WiSiT apiOT f,  »ITjr.̂ ar̂BT 

t ’TT̂ fltW TJPT arsBT 11 TPJT *T  ̂

iT̂ pr 7T5*r̂ f̂ I apK 

^   apiTTMK   ̂   t  ?ft 

 ̂  rrsir <i5t  armiiw  | i

Ji? ?tn> t tv anr % *rf ft̂ hr vtiht |t 

I, am  ̂ ?Rst t fV ?rf 

an?[>ft% ?r«TTTarrant,

j fr 11? ̂  ITVrT VT̂ 

t t

VT'̂nvvfb



4PTT an# «mft 3i%TjR{t ̂   jftfir 

^^wt 

^ 4«RT r̂*r I

t, ?T% ̂  11

J5*T   ̂ ^

ecil fr̂  #hr ̂ ?rflf  'TRfr 11 

|5»T f%f 3(t lifV  5 afiT ^

«l?h$RT7t  ̂  ̂  5 I ■

R'ilc ,l«<i(ln oiinl   ̂ 'Tl̂

 ̂ft*rr?r ̂  t  ̂   ^

aftr aiTĈft ŝn̂TT t

?ft «t*A« tll̂«(  t % Rm'Î *3[̂

?1»ft  ĥfr l̂wc* H*T̂ I ̂ ^ %

•F̂  jf*l> 6o M<̂l'd %̂RT 3HR 

fc<f»t ̂   ̂  5fr ̂  ̂  ̂

 ̂ I  5̂ w arr̂

 ̂31̂ ̂  «PT

t f«<i<iC  ̂̂

fsVRH 1̂  5 I ̂    ̂̂  ̂  W

fejiT»r|i  apR il=g: ¥t gtw ̂imRiT

Shrl Namdharl: Shall 1 speak in 
English Or in Hindi?

Ab Hon. Member: Hindi.

Shri Namdhari: Whenever  1 want 
to deliver a loving or spiritual speech
I speak in Hindi. Whenever I want to 
fight 1 speak in English.

Mr.  Deputy-Speaker: The  hon.
Member ought not to fight here!

«rtm*mT̂:  gwmfr aft,

TO m̂ sflw OTW: ajM  # sfiM I

TO mwAlfllRV: I

•rV m*WT̂: ̂ if ̂  

f I  |»n̂ ̂  Ĥ KI'H >|5t  !̂r

frtt  ̂  fjp̂ # t (fip# ?ft forfr 

nN̂<n«  11 fenpw
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j, flnr ̂  ftwfr ̂  ̂ sirfwr 

'̂arM  ̂^Wrî i 

^̂ OTftsn̂fjpTT

T?r ̂   ̂ 3ft !TTT airaT f  ^

n̂rr y«{>Tw 4)V̂'« ̂  *ni?T |, ?t 

vr  ITT?T  t  afiT 5T 

M t aff̂ arFT «PT fnr?T 11 ?it 

VT̂vinr VT̂ v̂tf 

anr?n* ftf 4\hiO  % arâ  ̂  tt

>T  vTrq" I  ̂JfT̂

T̂ srmfir? #Tiflf t 

anftt  ^5^

%  m I  ̂  VPT  ̂̂

 ̂  fsRm ftf ^

firar  <PT=̂ «ft I ̂  #

vtf îv  anvft 3nrr  i  ̂ 

W9’®PTT fv 3ft# %■  <fV f̂ ârt

tT̂ t. ?rwf%  t aftr 

ffrd- !Pn̂  ’j? Tmwr

ft? f, fipjsff̂ V

 ̂I ̂*11 ̂  (̂̂>TT  ÎV

 ̂I tpntaracnr rtv
H«[Rra # arsRTT̂f %  # ftswT t Pp

aiwT  t3™p ̂  f I  #,.

*W »«iln4̂fn % aĵ n̂r TIT

an# 1̂  «fî i:  ^

(t) wfwft amrm

wft I 

(r) %t  ̂ *nf»njt  rnr  t̂ w

II

(1) smfwnjm: M ti

9n%sr vt TRT arawA 3FT finit u
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(Y) 5P̂  <JWT 5TWW ^ anre

am  i 

ftitt  TTsr ajwr  anf?

II

Dr. N. B. Khare: On what cut mo-
Ttion is he speaking? .

Mr. '̂"Ti!Uy-Speaker:  Is it on edu
cation or a.l.ninistration?

-Shrl Namdbari:
and 39.

Cut  motions  13

snr ̂    ̂ 3»̂ wj:

anmrrf tt n̂nw | ̂  ̂   t

?ft  WT 11 ^   ̂5ft

11 ?*n<t sir(t fjRTCft fipj ̂ aftr

«TT«fr ftw 11 *1̂ ^
<n?r 

m wr

irw  ̂ ark f>n̂

jmer siht ftr? % fror ?»mT iMN̂

^̂ Tfft 

*̂fVT *11*1 ̂TTTT f%5 jpn* I 

<ft 1?!*̂ WT faiT I ̂    ̂ I

ĝarrIiT̂ *1)̂

4sT Î*I( I  Wt*ft Vt  ST*

r̂r3fl» gsnjft i  ̂ fwir aft=c

9PPn̂ Tnr a f K % srnr % 

îsgxvT *n̂ ̂  *rc  i ̂

ŝrsmrr ̂  ^ aiM  ̂̂  

M̂iŵrsr  ’j’5 *ĵirrsr ̂  anj?r’ft 

▼T  T̂fr  t aftr frvrfNuf ̂  ̂ wt 

.  f̂t«Tr fv  %5art ̂r [  ̂

f̂tranrcvror 

3prai   ̂   # snfw

?it ̂    ̂ 'kKpHiftw

 ̂ ̂  3n#ift I 

i*i4 wd*R   ̂vtfinv ̂  

.̂jffftr ̂  wnt ̂ % The blood of

martyrs is the seat of fihurch
rft 5>T ̂   ^ ft> 5>r #

SPTT11 ̂    ̂ ̂  ^

'̂?ft ̂?j3fir 3rtr %<ff #  WT
W t ?fr ̂   aRT̂ W f?' JTft 

 ̂fifi  *(NC1̂ +K ̂  ̂TT5̂

^ afiTf̂nr

5T̂ x=T t 3tdMd 51̂ f[

3Th: ̂  JTTTw JTTf̂ af#̂ in  ̂aiH 

' ' <T ̂îdi ̂ Pp  am  ̂  ̂

*T5 *n̂  1̂̂  % ̂ 5rr

%  ̂m«T ferr 11

% ipr̂ # 3nr  »ft?5T

iTTSpfhT ift anĵrar U’̂otarrt̂ft 

»'̂l It  f̂t ̂*ft  ^ 

TTftriTP ̂  qlTaK̂f

ftw fr I amr ̂   Pr  ?ff»T

«iwi ajĤr ̂   ̂ TTf  I

3TTT?ft 5̂#? % ^

wffr̂' ̂  Tt, ̂>ft  ^

arrTT mf ?r»m tt  aff'T̂rsrf # 

 ̂I  ̂̂nriT̂ f % ??T ?rr̂ 

w*ii ̂ arr if ŵ>i<!5   ̂I arvT̂

»n%ir  ̂sTlif 11 ftri ?PrT̂ %T »T55?r

|i W dtzr? ̂pnmrg ftr̂nsK ff*r

ftri ̂  3T«d aiT̂jfV t' I aniT

t  5̂tn̂Ŝ̂ T arr 3TPT   ̂iNr

 ̂̂iw t <   ̂f ®
TT̂nP̂i  a m ?ft^  ^

SWT <aaMRi5, SSTOR 3OT%? afh:

HTarr f%? #fr   ̂̂  vt ̂

wîi »w ?ft ftri sum awT̂Jt 

T?»T̂ t I ̂  ̂ 1[V’TTfTFlTifr  # 

*̂)i0  itiWi % TTT ̂r̂*i I 

vp'fv <5 vrtv )■  VT

 ̂ ftp ftwr it ftri tsî ww %,%,
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»T 5̂ ̂̂   ̂ I ̂

 ̂  ?v «ir̂   ̂ 5fr ̂

3Rfipftrsr%?ftT

fr%« Pp̂ I ̂ arrr

f̂tr  vdT5|fff|?$̂¥tafTWîvi 

Vo qr#J  garr ;

■W«li ̂  ̂50 ftreft ̂ ftr<TT 'ati'vl 

'rat t̂nr 1 ftwr 5>*̂Pi<fl

*̂Mr|W «t̂  I  3W 3ft 5̂

fnrt I  t ̂  arftw

f«P?r?Trr d̂wJl T̂ I  rfll+M

jnlw ̂rr̂ 11 ?»n̂ >Tfiw 3ft

 ̂ f % guTPT ^ T*ft?R'

fsiTfFYvn=̂ iCTwsT 

sRiTO  ^

t 3flT I  WRT

*  snt # ̂ I ̂  9Xf3*T # am 

^’wrf I ̂  ft̂pRT 51̂ ftiiTT inrr i 

vfffv  ftra’

5prm _t wf̂   ̂   i. 'wm

WPTThr ff f I

5»TT̂   ̂  3T̂Tr?ft JjTJIT f I

^s(̂ t5 ar̂hrf%5

 ̂I ft> tfit arn>

 ̂ 11 *T ̂ nnmr ̂

f(7 JT? 3T3d 3iTC*ft 5 ,?5î ̂3?rTt ?im 

flrtiy ̂roT ̂   »T?[1’ f»T55r ftr

r̂wT wT̂ anwr̂f i yxvRinr-

anfrsrf sTf̂rretff̂

TT *ftvT  Piin'̂hn* i

WW 4' flWV «WT  ST

f« ar# TCTT ̂ n?TT i I %

fWTW TC 5»  % *n̂ »T  ww

T̂ ’̂̂nprr f 1 w w *rê ̂

?»TT̂ ift- ’Pf ̂*T  afk  % «fr

I  ?rrf? ̂ *T?  *TT ft>

n̂rtf

f̂  # I aftr ?r?  an%  I ̂

'd'i+1 ?rnr f% 45 ̂  srnrr vhrd

5̂  3iR»ft  »̂rr I ̂  ̂r «!̂ 

arr̂ «p>Tf §t 3n% f

3ftr  VhRT 5  '#'1̂

irrĉt̂ r̂f̂ ftr̂r!f%alt>rt ’Tftrsrar 

am̂  # ^ TTff¥  inrR n

3frtt5it3r5 amfeJTf̂ îTR msp?: 

% trr*r 3fT nv 1 eft 

#t  f g?T jf  f® 3ft̂ I f» ’TC

an% f I 5̂  ̂ftr  ?̂ft t *n:

Vt5w I

tt

TRsnpff % srr̂ #  ftro 5̂  ̂  

'PipTT sm̂m" f ftp  ĴTrt 'Tf̂

?®r»ff?r T̂OR qiw  ̂f 5tt̂ qr 

«nHT 5® arm ̂  fiwT ̂  f3pt % 

??rr̂ 'Tc fV r̂'̂H »Tfr?«n ’TPft % 

5TR 1̂5̂ ̂  V̂»   ̂1̂  fr̂

^ ̂ gd ^ I  'd’i

Trarr vt nitf

S5t ?IT? «T]̂ 'MHHI I <»im'(

f̂3T WHir ̂  ̂  wt̂ft ̂  ̂ 

T̂T  3PT5TT 9̂ ̂rarrr

(q<)i I 5r̂t«T arrrr ŝr? 5® f̂RT 

Wr¥ ̂  % Wtf fiPTT'l aniT ̂  wt»ff vt 

5® ?!TW f'TJTT % fWT ?ft ftri 

arTHTsrtf aprrft!̂ 1

irft̂o anto m: f»nrnT# iRft 

Mr̂ ^wtT«Tanir| ? 

Wt frmwî ̂  Hit wppfT 1 w#

?it tJV»̂ TTWIW t   ̂5̂TOI
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[sftsTRWrtt]

I ftr t qferrar  w

3TOT ?m?raT j ftr qfdVFJf #

 ̂fTJTRRff  ̂5flT 

fw I 3TW ̂  >nf̂  «ft % ̂  

qfarR ̂  SfW gSTT,   ̂fT

frmw t  ̂  afiT ij? 55t»r 

ft>  ̂ % arm̂t  sTfff  3n?ft,

3tn 3m# I   ̂ «nf̂    ̂ I 

f̂i=5WR % <NI4rt  ̂apR   ̂  w 

l̂?I  fiP’tIT aftr  51)1̂1 '*nT 

fen aftr amr ̂    ̂   ^

 ̂ TT ftf̂rr 1

5̂.1 ̂ hIw afT̂, j»i*i

ferr ̂ 's’sr % ̂ 5̂ ̂  vtf

*1̂ 5 ,̂ *1T Mfîl<fJI ̂ ’TT ar'V?:

wtrf ̂ 5ft ̂  iw

t ?ft  m«r ̂   fw  ̂ n̂T I 

s»? ̂  ?»n̂ ?TOiT  ̂ferr fair 

ar’PT t. *T sif̂, ̂

«jt̂  ^ an?*IT ^  ̂   5!̂

TT#  ̂  ?n»KfT I aflT iî

 ̂ *n  ̂ t ?ft

 ̂  t  ̂    ̂an

afFt t  ̂   ̂ ̂

VT’IT̂rfl# I

anftrr ̂ t «ft?t «mr ark f
»llî'l %■  f̂t H ̂  WT, ^

f̂c t![v '*fr=ir ̂

nn?TT I   ̂ armt

W’TT ̂ <1̂ ^̂<ii ̂  ft>

TPT V7?TT J(Ĥ4I ̂   ̂I

•ITT T?!TT Wfir̂ t ̂  ̂  

f̂ WTPp  ̂ <»N 5»̂ ̂  ?ft #W ̂

ifSf̂, fisT WHW  p̂ft aftr ̂

fr̂sitfirwr am % TRT

f t  3ft  w fiT 11 ̂  ̂  

fV,<TOR̂ Wi 3TO arRift f %PR-

5̂'  *T I 'd'tjl̂  fr  ?ft'

arpm  ̂ irrtt 'fsiw f i  anr

'm̂'fŝ mr fH??r” f^- 

Ffl44in(.cV%'IÎ ̂ <15̂ 4)1̂4̂- 

I  T̂sf ̂[OT   ̂«(̂  55̂

% STTT̂’Tpf ¥ anff-

*rt»r $fW ̂  <T ^ tN'-

»n̂  ’fttr 3rPTW%%#f%

^ 'R  ^

ffTK ?¥  r̂ ̂ !Rf̂ VT ̂  «T I rft 

3ft  3TPlt̂ *R5(T f 5fr 

TfsRT?*nt ̂TPTW’rsT ?;5T % «pro>T srff

T^, 'WiT'n  an’t  r̂npTT

aftr ̂  5rmr fr  #TT̂ rrjirrar 

^  aftr   ̂  inr  ^

5R| 5 I  ?ft  W ?TTf

f 5»% PKT 'BIW t I

?ft ̂t̂  ’PT  JT? ? ftr 

aftx f̂<al  af̂if  «iici

sft if *R| ̂r̂frT f 1  anr aft53'

ajTO  ftrfer",  ?Pt ’ST?*T  I

HxmO  t. t. ̂  !►

d̂ ̂ ̂1 ̂*1   ̂̂ âx  ^

#5FT5 8ftT?*T ̂    ̂5n*r̂ I

Mr. Deputy-Speaker: Now the cut 
motions of which intimation has been, 
received and are in order.

Abolition 0/ Zamindari

Shrl P. N. SAjabboJ (Sholapur—Re- 
aerved—Sch. Castes); I beg to move:

"That the demand under  the 
head ‘Land H«venue* be 'reduced 
br »•. 100".
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Hates of land revenue in PEPSW

Slui Pnnnoose; I bef to move:

*That the demand under the 
head T.and Revenue’ be reduced 
by Rs. 100/'

Agrarian reforms to give land end 
j>ermanent ownership to the tiller

Shri PunnOMe: I beg to move:

‘That the demand under tke 
head ‘Land Revenue* be reduced 
by Rs. 100/'

Tenancy legislation

Shri Biten Dutt (Tripura West): I
beg to move:

“That the demand under tkt 
head ‘Land Revenue* be reduced 
by Rs. 100.*»

Election to the Legislature

tShri P. N. RaJabhoJ: I beg to move:

“That the demand under the 
head ‘Elections for Legislatures’ 
be reduced by Rs. 100.**

Disciplinary action against officers 
responsible for corruption and 
irregularities in General Election

Shri Punnoose: l beg to move:

“That the demand under the 
head ‘Elections  for Legislatures* 
be reduced by Rs. 100.’*

Representation of Scheduled Castes in 
Government senvice

Shri RaJabhOJ: I beg to mov̂:

“That the demand under the 
head ‘Home Department* be reduc
ed by Rs. 100.*'

Integration of PEPSU with Punjab

Shri M. S. Gurupadaswamy  (My
sore): I beg to move:

“That Che demand under the 
head ‘Home Department* be reduc
ed by Rs. 100.**

Repression by Police against people

Shri PuBnoose: I beg to move:

“That thp demand under the 
head Tolice* be reduced  by 
Rs. 100.**

Industrial Labour

Shri P. N* RaJabhoJ: I beg to moT«r

“That the demand under the 
liead ‘Miscellaneouf DepartiMnt* 
be reduced by Rs. ItO.”

Pepsu

Refusal of Supplies

SS69

Shri M. S. Gmpadasrwamy: I beg
to move:
“That the demand under the 
head ‘Privy Purses and Allowance* 
of Indian Rulers* be reduced to 
Re. 1.**

Allowances given to relatives 
of Rulers

Shri Paimoose: I beg to move:
“That the demand  under the 
head ‘Privy Purses and Allowances 
of Indian Rulers* be reduced by 
Rs. 100/*
Corruption and inefficiency in Bhakra 

Nangal Project

Shri M. S. GKrupadanwamy: I Ceg
to move:

“That the demand under the 
head ‘Capital Outlay on Multi
purpose River Schemes—Bhaicra 
Nangal  Project* be  reduced by 
Rs. 100.**  ^

Mr. Deputy-Speaker: All these cut 
motions are now before the House.

Shri Nambiar (Mayuram): I have 
already given cut motions on Demand 
No. 2 and I have also given the num
bers.
Mr. Deputy-Speaicer; I wanted them 

all to be passed on to the Setretary 
within 15 minutes.
Shri Nambiar: I did so on the 15th
minute.
Mr. Deputy>Speaker: I am not go
ing to allow them.  There are a 
hundred cut motions like those of the 
hon. Member: The hon. Member was 
not here. Any way let us check it 
up.
Shri Shobha Ram (Alwar): I would 
like to refer to Demjand No. 1, that 
is, the land revenue of that State. I 
want to confine myself to the land 
policy of that State which had been 
responsible for creating the law and 
order problem there,  After the 
attainment of freedom̂ there had 
been a struggle Between the landlords 
on the one hand and the tenants on 
the other. Therefore,  the  question 
how the land ownership should be 
determined, is the fundamental issue 
in the national economy of our c\>un- 
try. Moreover, if we are not going to 
solve that problem the surcess of 
the Five Year Plan would also not be- 
certain.

Land policy includes two aspects: 
one in relation to the land manage
ment legislation and secondly, in rela
tion to the land reform' legislation. 
The latter aspect of the problem is
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▼ery injĵrtanf as it aims in reduc
ing the disparities of wealth and income 
and eliminates exploitation and pro
vides security fbr the tenant and the 
worker and promises  a status and 
opportunity to the larger section of 
the rural population. It is ̂from fhis 
point of view I want to Judge the 
state policy of the PEPSU Govern
ment.

Th- question of tenancy and agra
rian reforms in the State of PEPSU 
could be well judged in relation to 
three factors, that is with regard to 
the intermediary rights, large land
owners and tenants at will. In the 
Fear 1950 the States Ministry had ap
pointed a Committee with Mr. Venka- 
tachar as Chairman to go into the 
question of the land reform in the 
State of PEPSU and that Committee 
had submitted its report last year in 
the month of June, if I mistake not.
I am glad to note that the recom
mendations are ver.y comprehensive 
and deal >yith certain changes to be 
made in that State. But these recom
mendations are defective in regard 
to the rent control, the security ot 
tenure and abolition of the interme
diary rights. As I have just stated, 
there had been a struggle between the 
landlord and the tenant and this has 

f been very notable in the State of 
PEPSU. QiUv two deys back here in 
this House the matter was discussed 
that the President should be given 
the power to legislate certain impor
tant Bills which have been pending in 
the State of PEPSU. It is high time 
that certain legislation in regard to 
land reforms should be passed and 
I trust that the observations I make 
on the floor of the House would be 
taken note of while  passing such 
legislation.

The first vital and important point 
I would like to suggest is the aboli
tion of the intermediary rights. The 
sights of the superior owners  had 
not been extinguished in the State of 
PEPSU.  Though the Veokatachar 
Committee had maintained in its re
commendations that the provisions of 
Ala Malkia and Talukdari rights of 
1951 should also be enacted In the 
State of PEPSU, I would like to sug
gest that while providing compensa
tion to the superior owners, one fact 
should be taken into account. I agree 
that the compensation might be eight 
or ten times the rent. But in regard 
to those areas where the rent is paya
ble wholly or partly  in kind  the 
Committee has proposed that the rent 
should be taken on the basis of the 
•verage price of the grain in the last

15 years. Here I would like to say 
that during the last 15 years the 
average price of the grain had been 
the highest and even -twenty times 
more than the  Government  land 
revenue.  Hence any compensation 
whi(̂h is i)ased on such higher prices 
woyld not only  adversely affect the 
Treasury but  would also create a 
bad precedent for the other State. 
Though it is true that we have ac- . 
cepted the principle of compensation 
under article 31 of the Constitution, 
it is still open to us to consider what 
should be the reasonable amount ol 
compensation.

The second point that I would like 
to submit is that the question of imr 
posing a ceiling to the existing hold
ings should  also be taken into 
account. I am glad tônow that the 
Venkatachar Committee had recom
mended that the imposition of ceiling 
should also be Applied to the exist
ing holdings. This position had been 
made rather obscure by the report 
of the Planning Commission,  some 
time ago. The Planning Commission 
had accepted the principle of apply
ing the upper limit to future acqui
sitions of land, and also to the lands 
which may be resumed on the ground 
of personal cultivation; but the prin
ciple has not been extended to the 
existing holdings. This has created 
a doubt in my mind. The Planning 
Commission had advanced two argu
ments in favour of not applying this 
principle to the existing holdings; (i) 
compensation and (h) that if there 
was any break up of tfie large hold
ings, there will be a fall in produc
tion. I beg to submit that both these 
arguments* are erroneous and  falla
cious. The question of compensation 
does not come in because in our coun
try, especially in the State of PEPSU, 
the problem of the landless workers 
is very important. I have contacted 
so many landless workers and they 
are prepared to pay any sort of com
pensation not to speak of fair com
pensation.  Only  certain facilities 
havp got to be given. The landless 
workers should be allowed to pay the 
compensation—whatever may be taken 
as reasonable compensation under the 
Constitution—in instalments.

The next point to which I would 
like to refer is the argument that if 
there is a break up of the large hold
ings, there will be decreased produc
tion.  That is a very  wrong  and 
fallacious argument.  I am rather 
surprised to know that the Planning 
Commission had not taken a proper 
perspective of the matter.
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They had been influenced, if I am 
not mistaken and if I may be excus
ed for saying so, by such persons who 
are interested jn large holdings. If 
you break up the large holdings it will 
naturally increase the total produc
tion. It is possible that the cost of 
production  may be  comparatively 
higher. But, the cost of production 
does not come in at all. It is a ques
tion of the total production. We have 
laid down in the Five Year Plan that 
the aim is to increase the total agri
cultural output. If there is a break up 
of the large holdings, it will certainly 
be to the interest of the small holder. 
He will be able to pay more attention 
and exclusive attention to intensive 
cultivation.  This is not possible in 
the case of large owners. This matter 
has to be considered seriously because 
such  legislations are going to be 
introduced very shortly by the Gov
ernment of India or the President.

The other point that 1 would like 
to submit is in regard to security of 
tenure. Whatever the  recommenda
tions of the Venkatachar Committee 
are, they have not been able to throw 
clear light on this point. Three or 
four years back when the Venkatachar 
Committee was appointed for going 
into -the Question of jagndari aboli 
tion in Hajasthan* and MadBya Bharat, 
they clearly admitted that even in 
the case 01 land owners who want to 
retain lands for their persopal culti
vation. they cannot even sub-let the 
land for a period of more than three 
years and if any owner does it,  b« 
does it at his own risk, because, tfiey 
clearly maintained that the time has 
come when tHe tenant or the tiller 
•f the soil must be protected against 
eviction from the' land. Therefor̂ if 
we cannot give a safeguard to the 
tenant against eviction from the land, 
production is not going to rise. In 
view of these observations, I submit 
that the Planning Commission had 
not taken into account this important 
factor: nor had the Venkatachar Com
mittee taken this factor into considera
tion in PEPSU. The Planning Com
mission had treated flve years as the 
period of tenancy. They had said that 
the period of tenancy will be renew
able and resumption being permitted 
 ̂the ground of personal cultivation.
I submit that if resumption is allowed 
after five years, the tenant car.nrt be 
sure of the continuity of hi., posses
sion  He cannot make any improve
ment in the land by way of digging 
wells or putting  more  scientific 
manure in the land. Unless he is made 
sure of the continuity of possession 

ha lu» been put, ha 
cannot attend to tha soil keenly and

in an  interested way in which he 
should have done. This factpr is very 
important.  *
The last point that I would like t> 
make i§ in regard to rent control. I 
am rather not happy to find that the 
Planning Commission had treated 1/̂ 
or J of the agricultural produce as fair 
rent. After the attainment of free-, 
dom, if we still want to maintain thiŝ 
proportion and give permission to con
tinue the exploitation of the landless 
workers or of these persons who have 
not been given any interest in the 
land, we will not be able to achieve 
the objective for which we stand. 
Even in the Venkatachar Committee 
report we find that i or 1/5 of 
the produce in the case of rent in 
kind would be • sufficient. In  this 
connection I would  like to refer to 
two legislations of the Rajasthan Gov
ernment passed during last year. One 
is the law in regard to rent control. 
In the areas where a settlement has 
been made, or we can rather put it, 
in the cash-rented, area, the rent had' 
been controlled to the extent of double 
the amount of land revenue. No 
tenant in the cash-rented area is now 
liable to pay more than double the 
Government revenue. In the case of 
the kind-rented areas, where a settle
ment has not been made, there is 
another legislation called the Agricul
tural Produce Rent Control Order, 
1952. By this law, the tenant has been 
given a sort of a concession that he- 
Is not liable to pay more than l/6th 
of the produce to the land owner. 
These two legislations which protect 
the tenants from exploitation must be 
taken into consideration. I am rather 
happy to note that within a month or 
so, such legislations in regard to the 
State of PEPSU are going to be pass
ed. They may be passed by any 
authority, it is quite immaterial.
Such fundamental issues in regard 
to rent control abolition of intermedi
ary rights, imposition of ceiling to 
existing holdings, to which I have re
ferred Just now must be taken into 
account. If such factors are not taken 
Into arcoiint. I am sure, the problem 
of PEPSU. especially with rejsrard to 
tenancy will not be solved. That is 
the main problem not onlv in PEPSU, 
but in all the Part B States of our 
country. I would appeal to the Min
ister concornod that my feelings must 
be communirnted to the proper authdt- 
Ity and that the observations that I 
have made must be taken into account 
before passing such legislations,

itft •fto tJ’To Tinnfhn :   ̂^

vtsnm  «rra> 'tt

3'SPlft V'WT '̂TT f I ’TfWl
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[>sft «fto  TT3WN']

^ *ft5PT “snr f̂ n̂r af̂r

^ 8TT̂

5rc3|T ? o f ̂  fXTrre 3T5T  -̂ 

ŴT S !ft  "TT  *i«<v

 ̂̂ 13fr fT firm ar?rT i\ ̂ im 
fipnivr  arr»ji5fTJj?T ̂>1̂^

?if5w) aftr ̂ ŴT 

%rr   ̂f 3ft %

3CTT i I

‘ ̂tsNŜR 3TÎ

% STT̂f̂JTr̂ 3T«f ̂ T?!ft

'sft f» T?T f, nr?  ^r t,

%fiR A' 3TTT  «T̂ II artr  ^

?T55T ̂T «JTPT 

if*T*T'T ̂  d <yi  fi;rtH( r̂̂5TT f 

3ft ?Ff%?r %  t̂ĉyinifg qiW-jflT # 

 ̂31*tT ̂ t -̂ Vl Pt'̂I'A’  ®ftT 

JT̂ftSRT i!pT  <T̂  f I ^

 ̂ WT̂ifin̂T  *frTfJ %

f5CWr«4Td  tHRT̂*? vf  % f^

 ̂  ̂̂   'TT fspT̂ f̂

T̂̂̂fhr̂TT <I>1IW  'SWl

fiyJfT ITT̂T ̂ I

r̂t   ̂  fifn: «pti sTKJft 

5rmr 5ft 5ft  3TR»ft  »rt

^̂ft t̂  r̂JTT srnnTT 1  ft»n̂ 

<jrTfimiT?ft̂ f3pT<T 

5Tf̂ tl jWlt ir̂t % Wt»T Tf   ̂ I 

f̂fts  VT ̂ +ci  ̂I

■̂ T̂ ̂ nWT ̂ fif» 4̂ 3TT?fft

I >T  g f*F «f*K   ̂?ft

siRi'l % % wt»T

 ̂ ^t TW 'TT  I',  (HTRT TtCT 

■aft t W? !ft ̂  ftHT ̂   wfftr

 ̂5»rr̂ ?rT«r »rft 

ft Tift |, 'Tfj5!T gf«RT ̂ fft̂  tr!% 

 ̂ I  îft 3PT? 5>T ?jt»ft ̂  ?r«P5#tTB

t i,'»nrff’̂e ^?ft |  ?*r  ̂  eft ?i»r

f® TT t| f I %fiR 3ft 3r«nfT€t3r f, 

 ̂ % ?#■ ap<sT I I  ijw  »̂r frtT^ 

% miT ’̂T ŜT̂'TW 3rT%f5ft3ft3rt 

ift arrfo '̂to ij?ro  arifaw# ?  !̂=m 

f»n̂ f?5̂ spf?rŷ 51̂

?>!Tt I  «TT?̂ 4‘ar^ fr̂ ft

iJKKi  P?!3r̂  ̂ f̂RT

afk̂ rsptf,

«PTT ̂  I  5̂%  ̂ 'TT̂' ?ncr ?TT5? %

 ̂̂[TT fT̂rsf̂R  îf̂ IJT5 

 ̂ 3̂f3f  *̂Tm

% ̂n?T

*rW I ̂  cTV *̂T ̂ *̂PT ̂ N̂<A| nti'rft

3rtr ̂ '3v((% ̂ “Tî 

f I ?y>T «F̂ f ft? 5»r  %

fwH 3TM*t>̂

^ R̂fcT   ̂ftp 3ft >n̂ Hir<<fl  ̂I' 

 ̂  ̂ 43iTfT€t  ̂gt n̂  

f artr 3fr tsTTfTfr # f ̂5 JTî Hrfrrt ̂  

 ̂ f I A' f̂ f̂t T̂ftr %  51̂

g 5IHT Ff: t, 3fK

*T?cr"r >ft f 1 15ft
WT̂ Pt̂ % feWB  f̂T̂T’Tf % "T̂ I 

j? ?ftT?5n WT̂ pT̂irm

i?f afVr^  ̂ 33TîT F̂ r̂Pm 

jf C 'Tt?  % ?*r m̂ iTTfyt  ̂'Tf

I

*nH»ft>i wrw: ?*r ?ft #3rrf̂

«ft  <?’f* TUNhl:  ?rfii-

%ar # ar? if9iWt if 11  *nrn- 

if f %ftpsT Fŵ«to if <r? ̂ Tf̂
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i firr̂ 5̂r% »T5r®r

aftr  3ft ariar 3;% f

 ̂I f̂*i

 ̂ 3T<fv  ̂STFSf ffr%  ̂^ 3?TT 

53̂'̂ 3ftr  ajTt f 4? ?ff% f̂ »r 1 an̂  

ar̂ A' Jijf irm ̂ T g ?ft wT«T ?*rT̂ 3>qT 

 ̂ STTinTri

arrsr ift 'r<\r?«rfir  f fv snr 5>t 

er̂JT 5T{lf fJT̂T srwrv  wt’T

f ̂  5fft ?t!TT  I JTf

?r3flT ̂  !?ffc'»( VT   ̂I p̂T Wt*T 

?%̂5tK ̂  ^ 3n̂ 5 1  ai>T

i?>fw >ft iTiJf Tt f I  gsifft >ft 

 ̂=̂1̂ firwn  3T>7:

55T5fr 1  ^
%3rft̂ fPPTT

■Til̂rT f fv  >̂TT

t, arfjrnr̂ T ̂ 1 ft ̂  <sn% 

’TtfiT TT ?RT»   ̂>riTTt 13rTRr»rt% 

f>i tîiw 5t»T*n?ft wirar«p% f»rar wr?rr 

t ? 'mrftpff % j(i. «Rrr ftm
’T’TT  I -fv  3̂!Wt  ̂   8th

Tw |>n  I  srreift

*T̂ fim «TTEft 11 

'jft  8th m  tfftrr̂

f*TW ̂ f i I  ?TW?f  ̂art

3!<t 3rrf?r % 5jt»T ̂

f*fw 3n?fr 5 «pfrf«p ̂r? wt*r 'Rfrtr

'Ti  f I »t ?ft JT̂t 5PP 5
ft? 3TPT % ij?t 3ft âtuft   ̂  ̂

' *T?tfTv »ftf*r ?r>r*T̂'Tf <n%t'iii5f 

 ̂vmfWf %fW >pr ̂r v*T ?#?nf 
ww wiT T̂sTT r̂f|[4 I f mt ?t*r 

f*rr«t̂e< ST wsnuT fv

127 P.S.D.

VT̂rRriff vt V>T  W 8IT5WT 'TRT f1*IT 

■TTf̂i 5t«iifTT̂npT̂ftf?»n̂3Trfo 

tr̂fo % (̂VcTi'Ji »Tt̂«r

fr|f f arift f̂’rr >̂ f̂,

#?TT f>TT  I  5?  ^

.f I ̂T?ft  % 3T̂ ?ft»ff Tt

1̂̂  ̂ VT  V̂t
, ̂  % 7TW tJT T viti  W>X 3TT

3rr̂ ̂ fv   ̂ 11
JT?f  >Tft?JT ?Tf?̂ % TWaTT3n?ft 

t 3flr ?rr̂ iTft ??̂T«PT ?>T v>  ^ 

? I 3TO5ft

arRm I

anfr ̂snflr?r % ■£( >̂i7rrftr

^ ̂  'sr*fl̂ ̂ arnnf)’ 1 »f 

g Pp m   ̂ *1̂ ̂', ̂«r 3̂tr
5 **i*i T̂*p  ftp  vt  r<'jî?n 

ftr̂  I 3T«flwrft ?r?*r ?>  f, ftt*fw
»TT̂ TTJiWsT̂ T̂r̂ I !|*rKV3TTf«rv 

î̂ci  9TRr ̂ W  T̂T%
%  JW ̂ ?r<?># *R% f, feft̂ 
5*Rft r̂f̂

wlrftf w
§>Tf ? ̂  % 'mr #3#  •

vnm i , mrr  «f>rwr

ftffe»iT, i?ncf «Pt fiiT ftr̂ T ?  ̂ >j<R 

KW % vrt ipmr   ̂5T̂ |̂?T mwr 

if 13nTT̂ TT5!rf ?ff3rrT»![5 anfjirTft 

<Sc*l VT̂ % fw*T ttr̂*T «nn<< I %ftST 

5TW ?TT 3Tif̂ 71% vr n̂riw   ̂

?nr?nP8nT »fV«5n-
Tfj? 5ft Tift ̂   ?HPCT c(i>ir«irw

’T̂ ̂  fT?>aT I  aftr ?r̂ >r̂

% ftrft '*!*Â *1̂ I

JT?t TT >? jf? »ft '(qfrr 'TT?pn f ftr 
prrO"
?rt̂ f̂inr#«rf ipTftŵ 1̂  wvwi
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51?*̂  *PT*

s%s55!r I n  aftr

if5n%gr apTg%?gff 5T̂ I' I %r̂T̂ 

firrtt 5ft  ̂  ̂

TTfŵft  f I  >̂5!̂ ?fraR

sf̂T

?̂T f?iTT I  3T5T

3T3ff t  7̂ % sr̂ *̂ f̂nfrsr ̂

 ̂ '3TT?ft I,  5TK T̂?5?r vt

I aftT ?r? % n 

T̂  3TWT f 15Tt-ff  «Trsr̂ir

?>fTT t % gWR ^

TPT ̂  T̂lr ̂ I  %f5FT  W arq̂ff

T̂ <T|̂ 'ST’KT  jarr t I
I

ft;  ^ # n̂?rnT ̂

^   ̂ 11  4̂-

 ̂ '5nr̂  '̂ Ki ̂

t I   ̂ ̂   ^ t

\̂Tîm I

 ̂3T̂ ̂yWf ̂  l̂̂d wit

T̂TT̂

wWt ̂    ̂3ftr   ̂ft? ̂

^ ’srrsft, %

ft> 5̂ 10 !̂T̂ 3rr virraft, T<jft'srr ̂

r̂jt 5  ̂HîNK T̂RTt ̂

Pf ̂   «fft$ TTPT̂ ̂  ̂  I ̂  

 ̂fv 5̂  ft'!’  'ĤH

 ̂  t 3̂  ^

TsrrtV   ̂  I t fTT ̂?TT3; ftr

5̂  fit  ft>d*fl  fWt

iRT   ̂̂  %■

8Tft̂  mpTT jr ftfT ^̂9Vt ^

^T ̂nrf̂ 3fk  r̂rf̂ Pf ^

srê ̂  wr  ^ ̂

ITR # ̂STTTT =̂nf̂ wfftr;ĵ  ̂5nlt

’fiTR ̂  5Tnr ̂ ?rff 11 

f̂T%̂ l̂ î  ̂I ̂    ̂ ^

 ̂ firft̂  # 7?i# I ̂  #

Iwt:

'‘Spedific mention is necessary 
of the provision of Rs. 4,42,000/
for stipend tq backward classes 
made under the head of *Educa- 
tion»/»

I  Wî  ̂I

Jrtt ̂ ̂  3n?TT ftr ̂

VHF? % ̂hprft ̂ f̂  4t ̂ ̂  I 

*TFP(hl ̂RTFT :

fi

•‘•ft  t<9To THf̂rV̂ : 3TTT PrftHX

 ̂?T5f i ̂  f ?r ̂  j

ftr ar̂   ̂  ̂ ft? jt?

 ̂ r̂r ̂^̂3* <t»ifti

* %   ̂ ^

arrs ̂  ̂

^ T?:  %ftv«T

îK ̂  TTT  5̂nrr  r̂ f i 

Wr̂r ̂iTRIT t ft? M ̂

f̂T Vnr  *FT  ^   ̂̂T5

V|(’nT ftr  3T̂Tt  ̂'ŴKi  ̂ Â\<\

5«IK̂ % ftjt ?[nfr ̂   '«TTf̂ I 

 ̂ ¥t  n̂flRT<t 

r̂flmx wt»TTiirî«n%t;î5qr5 

5fff  ft»  ̂ 55tn*  t «TT ftw I

W A*vrprr 5 ft?̂  ̂1

t ̂  ̂TRIRTT 5 ft?  ŴarT55lf

 ̂  ̂T̂T t * ̂   HiPî
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^ fiPTT ̂  I  VflV

'TT5ftqmarmftfT

?ft 51̂ ̂   I ?ft 

^ mt iftfey ̂SVT fSHT I 

% f¥MCT ̂?R STFTr

ftr ̂   FftTR 5̂ ̂  ̂| ̂

 ̂  ̂  «TT %  *IT#

' ̂   jpniTOr  # OTT «rr

1%   ̂ # 5f̂ # ftrŝ  TRi ̂

■f̂wf % ?TPT 8T*n5rft I

Tt ̂  arft # 

t”F ferr 5ft '*rw

%  r84)Qwrg  ̂ »m I f»T

^  3ft t ̂  ^

f I IT5  *1̂ 11  SF̂TR

 ̂I  3f̂ ̂   (̂8% % ?ft tl̂ O

T̂Tp- #5j% ̂  f I ̂ armit

3RRK <?? «FT fSTTcIT f I J|f 
R̂T  *TTsr  % “sTJHTn̂ JTfRT” 

^Wfti:  .

"<Tfbn?»T,  I  %

cîwf5T3PT ̂rN’ MT»rr«ff P̂ijut 

% stferfMptrtrt’ ̂ ̂ HTViT̂ifrB

JTT̂’TT ̂ # ̂ m>t

’T̂yrsfir  3r«TRTy<TsiTT5iT

fip̂lT 11  3'«̂’̂ arrd̂ ̂’TPTT

• 'TT̂JTT̂fe %  WK’TIX

JTR % 3  ̂̂  <T̂ 5̂ ^̂   ̂^

’TT 3Ĵ 3(WHK   ̂I

Mr. Chairman: Will the lion, member 
<0 on reading that statement? Will h« 
not c.onflne himself to his points?

<fto TTViNi:

3T?r55?ft art̂  iTPr  t ?T*Jt

'>fl4'i aftr<F*TH ̂  TWT % 

1̂ N̂wWTW5T#¥tST4iTT ’ft 
11 SlWNiff t y*sft «ÎSWf%5,

ifkmfing, iiwtfiff,  .

PnN’rRî sftr  f̂n̂r 

wlft  I

lifW  ̂# 3RT5W fii7 qrW- 

pjH  ffopff % mRak 

?m «nn?r %  *Nt?n?!R 
sft*i’s1%5  f̂  %

dwPiafn ’TTT # ̂  ̂ I

Wf1TTf% 3R̂ <n:»Tt̂

%r ̂ Ripff n ?i7:̂
*TR  ̂ I

9’(A STT  an? 'Jn+'l *rfr %

ihrâ  % f5ĵ 'ar̂fw 
»*

m  # fsRTT %

aiT̂ felT  ̂ 3!̂ WPT
 ̂arm

îfW  arftw ̂T3rfw-
T̂R# ft’̂tPTtfrr t I

 ̂\ »rr# ̂ smr: \ o 

%■ anrar # ̂  «rr
?TOT  *ii'i %  %

JF fl’RVf %TT *rt*r <1̂% afK 
IRTR ̂ %?TR5ft 

fir̂ fsTTT ̂j’1%   ̂ I

Jt? arr% 5!*rm »m t 
?fWT fiF’Pff ̂ #̂r >raT 'i'tCT w 
»<Y?: arHM'tia »nff 1

5̂  ̂̂ »rt̂   ̂   ^

%  wt? ^ 3rfŵ
9PTH Vt̂feiTT r
Mr. Chairman?: If the hon.  mem
ber goes on reading a long statement 
I am afraid he will not be able to 
finish his speech In time.

Hll̂f aftt ̂ 
?l4ĉ\  % 'Ĵ%»'| ar'WRPT

ftJiT.Pir arrqfMtff % r̂vtw 

wriwri ̂  amnft 1"
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1 v rt ^  •

 ̂ t I ^ ̂   #5^

ft̂lT ̂   ̂  t̂cZ ̂  I
^ ̂TRT ̂PTTir fHHHI «TT I ̂  ̂

l̂i) 'SpTX̂ «iin   ̂ Iĥ i I

W MWATl STRT % 5nrt ̂  ^̂ptrt 

535̂  ̂  t I 7T? ?JT55T  #

5̂  f̂f>̂ *n“ I ^ 

irfr̂Tfro ̂ ;̂iTT̂ ̂TPT 5̂

>i5t «ft I srrsiw  *50̂

«TTq  t‘ *   ̂  ^

I I
Mr. Chaifman: The hon. Member’s 
time is up. 1 will call the next speak
er, The hon. Member wUl kindly re
sume his seat. Mr, Punnoose.
Shri P. N. RajabhoJ; Only two 
minutes more.
Mr. Chairman: The  hon. Member 
should resume his seat. 1 have al
ready called Mr. Punnoose. Order, 
order. The hon. Member should re
sume his seat. I had already ? given 
him a warning for reading a long 
statement.
Shri Punnoose: I wish to speak a 
lew words on the basis of the cut 
motions in my name; I hope I need not 
say on which Demands, because the 
cut motions are already moved.
In the handling of PEPSU, our main 
criticism centres round the fact that 
Government have failed to handle the 
agrarian problem. In any part of India 
agrarian problem forms the crux of 
every other problem, much more so in 
PEPSU. The hon. the Home Minister 
on a previous occasion stated, in a 
very sweeping manner, that in all Part 
B States there is no tradition of de
mocracy and that the people there are 
unacquainted with it. In the first 
place that statement is inaccurate; it is 
not supported by facts, because to dub 
the whole of the B States as States 
which have no traditions in democracy 
is entirely wrong and underlines the 
lack of grasp of some people with re
gard to the subjects they are handling. 
For example, in  Travancore and 
Cochin, and to a certain extent in 
Mysore, the traditions of democracy 
have been as old as. in some cases 
older than, many other parts of India. 
Not that I resent that statement, but 
the whole approach is wrong. Be
cause the hon. the Finance Minister 
knows very well that half of the Aiccess 
of a treatment depends on the correct

iiagnosis of the disease. What is the 
particular ailment of the  PEPSU 
State? Why is it that Ministers and 
Opposition leaders cross the floor every 
half an hour? Why is it that we And 
open looting? Why is it that travel 
even ̂ uring mid-day is not safe? Is 
it because the people of PEPSU are 
particularly bad, I mean much worse 
than we, the more civilised section in 
India? Not at all. The fact is—and I 
am sorry to see it—that the very 
gentlemen who are responsible for the 
backwardness of those people—our 
people in the Indian States—now come 
up and say: “Well, these people have
no training in democracy. So we are 
going to give them a ' grain of it”. 
The fact is that we have condemned: 
them to the rule of autocrats. Auto
crats governed by no law, neither 
State law nor human law. The auto
crats knew no bounds and they play
ed havoc with the lives of the peo
ple and after generations of such 
existence what we see today in PEPSU 
is the result. So, the whole question 
is whether Government are proceed
ing with the correct diagnosis of the 
disease and giving the right treatment 
wherever it' is absolutely necessary. 
Are they tackling the causes of the 
disease:  are  they  tackling  the
biswadars in the proper way; are they 
tackling the Rajapramukh in the way 
he should be tackled? Unless  and 
until they do that, all talk about de
mocracy is bound to fail and nothing 
is going to happen there.

The Venkatachar report has clearly 
stated the inseparable link  between 
the bureaucracy and the biswadars 
obtaining in the State. In every part 
of India, at some time or other of 
British rule, feudalism was imposed 
but with regard to Punjab and the 
PEPSU that was done at a time much 
later than in most other parts of 
India. The peasantry of PEPSU has 
never reconciled with it and that 'has 
also been mentioned in the report. On 
another occasion, when I pointed out 
that the Government of India is now 
enhancing the rate of compensation 
from one pie to five times the land 
revenue, the Home Minister was real
ly sorry that such a low minimum was 
fixed as compensation. The Govern
ment Committee to which I have made 
reference has stated, in as clear a 
language as we can expect from such 
a Committee, that these biswadars 
have absolutely no right to this pro
perty. They were at one time the pro
perty of the peasants and they were 
taken by force from  them and 
handed over to the biswadars. So, 
there is no question of giving any 
compensation on any moral plane. 
There is no need for the Ministry to
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be so much upset with that proposaL 
The at)uiltion of superior rights which 
the Government of India is now going
10 introduce will not help the situa
tion. On the other hand, it will en
trench the biswadars in their places 
and will make the movement of the 
peasants weaker and thus the cause of 
democracy also weaker in the State.
There Is the PEPSU Occupancy 

I'enancy Bill. In that Bill, the Rare
, wala Ministry had fixed compensation 
A't 12 times the land revenue. But he 
—Mr. Rarewala—̂publicly  announced
that he will reduce it to eight times. 
And when the Adviser of the Govern
ment of India took charge of PEPSU, 
the Revenue Minister of the Rarewala 
Ministry wrote to the Adviser quot
ing this announcement of the  Chief 
Minister. I would like to know what 
has happened to that. Are you going 
to bring the bill into effect; are you 
going to fix compensation at eight 
times? I would like to get an answer 
for that. ‘
Then there is the PEPSU Tenancy 
Temporary Provisions  (Amendment) 
Bill; it was introduced in the PEPSU 
Legislature. But, due to certain pro
cedural difficulties, it was held up. The 
main object was that there should be 
no ejectment unless there has been 
failure to pay rent for three consecu
tive years. The. Chief Minister said 
on the floor of the House that he was 
going to enact it through an Ordinance. 
In the same Bill, it was stated that 
the landlords had got the right to eject 
peasants up to 100 acres for personal 
enjoyment of the property. But then 
a specific clause was added to it that 
this could be done only in three instal
ments of 30, 30 and 40 acres in three 
years. By this clause large numbers 
of peasants will be able to retain their 
property. I would like to know what 
the Government have done in this 
matter, whether they are prepared to 
bring it into effect or not.
11 A.M.
The Advisory Committee is there 
and I would like the Ministry to take 
up the question seriously and put into 
effect some of these agrarian reforms. 
But. if it is the mood of the Adviser 
regime to ride rough-shod over the 
wishes of the people, without consult
ing the peasant movement and with
out knowing what the people really 
want, and to go on promulgating laws,
I would rather request them not to 
rush ia where Angels fear tp tread, 
because these are vital reforms which 
are likely to affect lakhs of our peo
ple.
Then, I turn to another aspect of 
the PEMU question, that is the law 
and order position. Nobody wants, 
much less the Communists want, a

situation in PEPSU which increases 
lawlessness and disorder, because the 
main strength of the Conmiunist Party 
in PEPSU is the peasant. For the 
peasant, it is absolutely necessary that 
there should be order enough because 
then only he has got hopes of a better 
Ufe. Therefore, I should Uke to dis
abuse the mind of the Government of 
the suspicion that Communists want 
lawlessness and disorder. Not at all. 
But, there is a particular adjective 
with regard to the law and order that 
we want in PEPSU; we do not want 
the quietness of the grave. We want 
law and  order conducive to the 
development, to the growth and to the 
welfare of the people of PEPSU.
Well, when I mentioned about the 
way in which the Adviser is handling 
the whole affair, the hon. Home Min
ister said that even hostile elements 
are all  praise for  the  Adviser. 
Personally, we have nothing to say 
about the Adviser; we have not even 
seen him.  Nevertheless he cannot 
operate from the 'air; this is not 
bombing of a town or a country; he 
has to operate from certain basê and 
where does he put his foot?
Shri S. S. More (Sholapur): On the 

n̂eck of the peasant.

Shri  Punnoose: The  bureaucrat, 
from, all sources *of information, in
cluding that of the hon. Home Minis
ter, has admittedly been hostile to the 
people, That is  what makes us 50 
suspicious.
I am told that our Adviser there 
wanted to transfer the Chief Secretary 
of PEPSU—and I speak subject to 
correction—so that he could get things 
moving. The Chief Secretary had to 
be promoted as Financial Commis
sioner, I am told.

The Revenue Minister of the Rare
wala Ministry, in his capacity as a 
Minister, said that no kind of honest 
administration in  PEPSU is possible 
as long as the Palace and the Palace 
clique comprising of officers are there. 
What drastic steps have the Govern
ment taken to set matters right? The 
moment they take any action we are 
prepared to support them on these 
grounds.

We must also know one thing. When 
the States were integrated by some 
ruse, arrangement or manoeuvre, what 
happened was that more than 50 per 
cent, of the entire public service was 
filled with the officers of Patiala alone 
and today when we go to the polls, 
we have to depend upon three types of 
people, the revenue officers, the police 
and the teachers. For the present, T 
w;̂ leave out the teachers. The 
Revenue and the police officers are in
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the puy of the hiswadars in PEPSU; 
they are the camp followers of the 
Rajpramukh. How can you hope that 
better things can happen there as 
long as this situation continues. The 
measures of law and order taken by 
the Adviser today are dangerous in the 
sense that people are getting more and 
more frightened and they are made 
to cry, ‘If this is democracy, God help 
us*. As I told you the other day, vil
lages are surrounded and the villagers 
are asked to do forced labour. They 
are to part with their goods, give milk, 
ghee, eggs and chicken for the police 
officers. If this condition is going to 
prevail you will not be able to restore 
peace and  order. You will not be 
able to produce healthy conditions in 
PEPSU.

The other day the hon. Finance 
Minister asked for the names of the 
dacoit chiefs. Shri Janga, the Raj- 
pramukh and the Adviser are the 
three leading lights in PEPSU today.

Mr. Chairman: The hon. Member's 
time is up. The  Chair  should be 
fair to everybody.

Shri M. S. Gurupadaswamy: I want 
to make a few observations regard
ing my cut motions

Yesterday when I was speaking on 
the Budget I made an observation 
that PEPSU should be integrated with 
the Punjab. I could pot elaborate my 
point as there was no time. Now I 
want to refer to this question in some 
detail. There has been a popular 
movement, both in PEPSU and the 
Punjab that the Punjabi-speaking peo
ple should have a province of their 
own. That  movement  is  gaining 
ground. Now we have seen how even 
after integration of seven petty States 
PEPSU cannot sustain  itself. The 
law and order position is bad;  the 
financial stability is crumbling; the 
security of the State is threatened all 
around by dacoits and many other 
anti-social  forces. Considering  all 
these I feel that there is no economiĉ 
future for this small State. It is a 
small area consisting of 35 lakhs of 
people with comparatively small re
sources. There is  now a movement 
for the integration of all Puniabi- 
speaking people into one province. 
So, I respectfully submit to the Minis
ters concerned that  this problem 
should be viewed in all seriousness. 
It is a legithnate demand of the peo
ple. By granting this demand and by 
forming a Punjabi State we will only

Punjab, I feci the unit that will ulti

mately emerge will be viable. There 
will be more economic stability in the 
State and it will be self-sufficient in 
respect of many commodities. So, I 
suggest that thig matter may be gone- 
into vpry seriously.

I may in this connection, incidental
ly. refer to the question of the aboli
tion of Rajpramukh. That is very 
necessary. If this problem of Integra
tion of PEPSU with Punjab is settled, 
then the issue of the institution of 
Rajpramukh will also be automatical
ly settled. That institution has to ga 
after integratioi;i. There is no popular 
support now for it in  PEPSU and 
there is no popular support outside. It 
is an outmoded  feudal  institution. 
That institution has no legitimate 
right to continue for long in PEPSU. 
If integration is granted, if the ques
tion of forming a Punjabi province is 
taken up, this institution' will auto
matically cease to exist.

Then there is the question of privy 
purses and allowances to the prmces. 
I do not find any reason why these 
princes who enjoy at the cost of the 
people, who were once oppressors, who 
behaved as local tyrants, should be 
given any financial doles. I do not 
understand why such a generous and 
unreasonable sympathy  should  be 
shown. Of course, according to  the 
agreements entered into with them 
Government has committed itself. It 
has promised privy purses and allow
ances to these princeŝ But I do not 
k̂jow the reason why such commit
ments should continue. Why should 
not these agreements be revised? The 
popular feeling is that the princes are 
enjoying at the cpst of the ordinary 
people. So long as the annual grant 
of money from the exchequer con
tinues, we cannot think of eliminat- 
it̂ the intrigues of these princes in 
PEreU politics. So, if you are sin
cere, if you want the elimination of 
all intrigues emanating from princes, 
and from quarters which are the 
strongholds of princes, then we have 
to emhinate their strenrth. The first 
step should be to abolish the privy 
purses.

Then with regard to the Bhakra- 
Nangal project, I may say that various 
suggestions have been made previous
ly on the floor of the  House for 
carrying on the work on the project 
more expeditiously. Many charges of 
corruption have also been made. I 
have not got now any evidence to 
point out any  individual cases  of 
corruption. But there is a feelintf— 
a wide-spread feeling—that corruption 
is rampant in this project. The con
tractors and the engiieers  collude 
with each other and the work that is



5687 Demands for Grants—  2 MAY 1963 P&psu 56SS

being done is sub-standajcd work and 
the payment that is made for the work 
is very exorbitant. There  are so 
many kinds of charges. I cannot 
narrate them. But I want the Gov
ernment to look into these. I am say
ing this in this context because PEPSU 
has to pay the interest on the loan 
given by the Central Government. 
They have to pay 4i per cent, interest 
on the loan every year. If work is 
not properly and efficiently executed', 
if it ,is not economically done, then 
the burden of the loan will fall heavily 
on the  PEPSU  Government. They 
have to pay not only a huge amount 
of loan but also interest. They' will 
have to bear an extra burden caused 
by  waste  and  extravagance , and 
corruption. So, I appeal to the hon. 
Minister to look into this question of 
corruption thoroughly and see that a 
proper atmosphere is created regard
ing the whole affair,

I wish to say one'or two words re
garding the allowances and .pays given 
to individuals who have rendered 
meritorious services  in the past. I 
do not understand what it means. Is 
it the usual payments given to the 
people who served. in the British re
gime in the past, in years gone by? 
If that is so, there is no reason why 
there should be any allowance for 
them. now. We know their record; 
They have served the Britishers and 
helped  the Britishers  to entrench 
themselves in India. They have help
ed the foreigner to exploit the Indian 
in every way. Why should any allow
ance or good treatment be given  to 
these people who have rendered such 
ignoble services in the  past? They 
do not deserve any sympathy, any al
lowance, any mercy, and the allow
ances therefore should not be given 
to this class of people.

I would also like to say in this 
connection that the land tenure reform 
is very urgent in PEPSU and it is 
very  necessary. Now,  during  the 
Adviser regime we expect a thorough 
reform—before the next election—and 
We want that the land tenure system 
which is outmoded, feudal and medie
val should be completely changed and 
that the tillers of the soil, should get 
their due share, and the biswadar 
class should be liquidated unceremo
niously.

Lastly, I would like to say that 
elections should be held as early as 
possible and the Delimitation Com
mission should do its work quickly. 
Instead of doing the work elsewhere 
in India the commission m̂y take up 
the work of delimitation in PEPSU 
early and finish it soon so that there 
may be election and  democratic 
, Government very soon.

Shri Nambiar: I have tabled cut mo
tions to almost all the Demands because 
I had occasion to study somethings 
about PEPSU and it was miost interest
ing in the sense that it has got urique . 
features. I can tell you that ihe inci
dence of taxation in PEPSU works out 
per capita to Rs. 19-15-8 out of which 
Rs. 1-0-2 is for the maintenance of the 
Rajpramukh and his  paraphernalia 
and Rs. 12-2-3 towards what is known 
as security services. Out of this Rs. 
12-2-3 Rs. eight belong to the police 
and jails. This is a unique feature 
which we find in PEPSU and I can 
boldly say that such a feature cannot 
be found anywhere else in India. This 
is the state of affairs in PEPSU. And 
above all, every citizen has to pay per 
capita a duty on liquor of Rs. five per 
year. And liquor is more consumed in 
PEPSU than in any other part of India. 
And smuggling of opium and all those 
rots which the human being will nate, 
happen in PEPSU and happen with th® 
aid and connivance of the highest per
sonalities. I can give facts.

The point is this. Now an Adviser 
has been sent there. The Adviser is 
paid Rs. 4,000. I do not know why the 
Adviser should be paid Rs. 4,000 when 
the hon. the Prime Minister himself 
is getting only Rs. 2,250. Is he a bigger 
person than the Prime Minister or can 
you not get another person equally 
capable who will work for less than 
Rs. 4,000? But “he is a great man, we 
have got a brilliant fellow in the Ad
viser** etc. was the comment made by 
Dr. Katju, the hon. Minister. I want to 
ask whether you want to add lo the 
incidence of taxation which is the 
highest in India, by giving Rs. 4,000 to 
the Adviser. Is it justifiable can it be 
tolerated? And the corruption and nepo
tism that is prevailing there has not 
ceased after the Congress Government 
has taken it over. I find it has added 
to it.
I want to ask the hon. the Horn* 
Minister whether it is a fact that an 
allegation of a murdei charge has «been 
brought against the Rajpramukh there.
I have received a complaint from a 
person known as Kher Singh of Dan 
Kulan. He has written stating tnat his 
son was murdered with the connivance 
of the highest personality fhere. I ask 
him: will he conduct an enquiry into 
that? Will life and property be safe
guarded in that part of the country? 
There is the President’s Grovernment 
there. We are supposed to be the cus
todians of law and order and of every
thing that is happening in PEPSU. Is 
it not a shame that this complaint has 
not been enquired into? This sort ot 
thing is happening in PEPSU today, and 
H is a shame if we can allow this sort 
of thing to happen under our very nose



5689 Demands for Grants—  2 MAY 1953 Pepsu 5690

[Shri Namblar] 
when we are here, that is Parl̂ n̂  ̂
ifl fluoDoied to be the cuitodiftn 
when we are supposed to 
the PEPSU Government directly, we 
cannot tolerate such. a situation ano I 
make an appeal agam to the hon. the
Home Minister. that it
Katju is not here but I 
least his Deputy will look into the mat
te? and convey the spirit in which I 
give it, to his boss.
They say the police was supporting 
the dacoities previously, they want to
maintain law and order, thwefore pô^̂ ̂
is to be improved. But I ask what steps 
they have taken after over the
Government themselves. 0£ the seven 
Superintendents of Police who are 
there in PEPSU. four are direct sup- 
Dorters of the Maharaja.  Ihey  have 
themselves interfered in the last elec

tions. and as such the police °ha‘'ndl
are getting encouragement at the hand̂ 
of the present C o n g re ss, regime directly 
f-ontroltcd by *** this  Parliament. 
Every time we hear complaints of men 
missing, their whereaboute 
people are being killed and jĵfular ̂ w- 
ipsanesq is happening. And the whole 
thing 4ppens with the assistance and 
connivance of the biBwadart “gainst the 
peasants. The peasants are .ommg to 
feel to such an extent. ̂  ^

In Bhitinda’ the District Superinten
dent of Police was charged by an ex 
Akali M.L.A. and even ̂  ®
M.L.A. that he was interfering m the 
local politics.
the same  Superintendent of 
continues and he is allowed to caW 
on. Not a single action has ;'een taken 
against him. This is a concrete instancy 
When 1 say things in a general way 
they say ‘you are generalising . But here 
is a concrete case of the 
dent of Police. Bhatinda. Please note 
and takê action.  ,  ,  ,

The hon. Member Mr. P«nnoose re
ferred to the personality of the Chiei 
Secretary and he said that he has been 
ĉked P̂ as the Financial Commis- 
K r Not only that̂ He was a person 
who previously received a lump sum 
of Rs 42,000 for his meritorious ser
vices He is an I.C.S officer who never 
worked in the districts, who never went 
into the districts, who has not fven had 
» <;lncle day’s experience m the neld. 
He Was always a bureaucrat ̂ittmg m 
his chair and writing notes from his 
table. He has become a great man even 
after the Adviser’s regime. This is the 
sort of thing that is happening in 
PEPSU and often they saŷthis lav̂ess- 
ness is being encouraged by the Com

munists. No. The Communists, the 
peasants' organisations and the people’s 
organisation in PEPSU are against lew* 
lessness because the lawlessness only 
helps the hiswadars, the Rajpramukh 
pnd his people, not the poor peasanbe
cause the poor peasant can be coerced 
to do anything. Therefore, he does 
not want lawlessness. He is looking 
for a better law so that he can safe
guard his interests. Unless and until 
some radicaj measures are taken, un
less and until some benefit is given to 
the common people, unless and until  «.s 
the taxes are reduced, there is no sal
vation for these small people in PEPSU 
where you have got 38 lakhs of people.
1 have nothing against the Rajpramukh 
or anybody else but it is a fact that out  ** 
of the privy purse that he gets, he has 
to  maintain a big family of eight 
mothers, 40 brothers, etc. which is a 
unique thing. Is it not a fact, I ask, 
that policemen are required to guard 
the palace and the palace members?
Prof. D. *C. SCiarma (Hoshiarpur):
How can a man have eight mothers?
Shri Nambiar: Rupees eight or nine 
lakhs have been spent on the police and 
the revenue remission of two annas 
which was given previously to the pea
santry has now been cancelled. Adviser’s 
regime has done nothing yet. They may 
say they are going to do many things. 
That is why they are taking powers 
from Parliament to enact laws by the 
President himself. Let us have a share 
in that. Let us see what laws you are 
going to make. Of course, it is very 
clear that after the Congress success 
in the elections, you want to crush all
' oosition and to see that tne Kajpra- 
mukh and his old hierarchical feudal 
lords are kept up. I warn you, you ore 
not going to succeed. You are going to 
be defeated. Beware of that. .
Shri Bahadur Singh  (Ferozepur- 
Ludhiana—Reserved—Sch. Castes): I
rise to speak on Demand No. 27 relat
ing to Education. The amount spent on 
education has been rising from year 
to year. In the year 1951-52, when the 
Congress Ministry was in office, the 
amount spent on education was Rs. 60 
lakhs but in the following years when 
the United Democratic Ministry came 
into office in place of the Congress Min
istry, it was raised to Rs. 75.49 lakhs. 
After that the Constitution was sus
pended in PEPSU and in the Budget 
prepared by that Ministry, I Hnd that 
for the year 1953-54, an amount of Rs.
97 lakhs is earmarked for education. 
PEPSU is a State with very meagre 
resources but the amount spent on edu
cation is l/5th of the whole revenue of 
the State. It is creditable that such a

•Expunged as ordwed by th* Chair.
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small State spends so much on educa
tion. In addition to it there is a pro
vision of Rs. 4,42,000 for stipends to 
backward classes and I hiĵhly appreci
ate the efforts of the PEPSU Govern
ment to help the rural and other people 
by spreading education.
Undpr the Five Year Plan it is pro
posed to open 62 new primary’schools 
every year but because of the non-avail
ability of the basic trained teachers and 
some other reasons, the Government 
could not start these schools. In the 
White Paper which has been fc'iven to 
us it is said that the State Government 
has been able to provide for a larger 
number of primary schools than was 
contemplated under the Five Year Plan. 
So, this certainly proves that the pre- / 
vious Government was very eager and 
keen to spread education amongst the 
masses.
The other point which I want to raise 
Is this. It is regrettable that the people 
of PEPSU are denied the opportunity 
to have a University of their  own 
while in the neighbouring States there 
are even more than four Universities in 
each. I cannot understand why the 
State is obstructing in the formation of 
such a University. 1 tell you, in the 
so-called Punjab Uuniversity, step
motherly treatment is meted out to 
the Punjabi language. In the budget 
session of the Punjab Legislative As
sembly and even in the Puniab Legis
lative Council, a lot of criticism was 
made about the Punjab Universi
ty. Allegations were made of cor
ruption and nepotism in its admin
istration. It was also stated that 
there is one clique by which some peo
ple are holding the Punjab University. 
Text-books of those people who  are 
members of this clique are prescribed 
and they share the profit. This clique 
is also obstructing in the implementa
tion of Sachar formula which tries to 
give some justice to the Punjabi langu
age. Many other arguments can be ad
vanced in favour of the PEPSU Uni
versity but in view of the above facts, 
the establishment of the PEPSU Uni
versity is most necessary. I do not un
derstand why the people of PEPSU 
should be made to suffer due to the 
whims and fancies of a few in the 
Punjab who control the Punjab Uni
versity.

My hon. friend Shri  Roghunath 
Singh  stated that in PEPSU, grants 
were not given to schools situated in 
Hindi speaking area, I say it is wrong. 
During the CongWfs Ministry regime, 
the grants were withheld but the mo
ment the United Democratic Party 
came into power, they started giving 
grants to the schools which were situ
ated in that area. What he said, is 
wrong.

He also said that some people In 
Punjab are forming a separate State 
there. It is totally wropg. Nabody 
wants a separate State in the Punjab. 
It is merely the demarcation of the 
Punjab,  PEPSU and other adjoining 
States where the speaking of Punjabi 
language justifies the formation of a 
State on linguistic and cultural basis.
The other thing which my hon. 
friend said is that Punjabi is a part of 
Hindi, it is a limb of Hindi. In the Con
stitution it has been said that Punjabi 
is a separate language. I do not \inder- 
stand on what basis this claim has 
been made. These are the people who 
are widening the cleavage between the 
two communities and are causing troub
les. We are ready to accept Hindi as the 
rashtrabasha but if some linguistic 
fanatics want to. impose Hindi on the 
people, I can say that their dreams 
will never be fulfilled. We are ready to 
accept it but if they try to kill Punjatoi 
and impose Hindi on us, this cannot be 
tolerated. Hindi has its own place as 
the rashtrabasha and' Punjabi has its 
own place as the provincial language.
I appeal to the Government to see that 
the PEPSU University is formed.
Mr. Chairman: Before I call upon the 
hon. Finance Minister to reply I should 
like to say that in addition to the cut 
motions moved earlier, information has 
aJso been given by Shri Ananda Nam- 
biar to Secretary in respect of his cut 
motions.

fiates of Land Revenue 
Shri Nambiar: I beg to move:
“That the demand under tae head 
‘Land Revenue* be reduced by Rs. 
100/»
Agrarian reforms viz. abolition of bis- 
wadaries with minimum compensation 
as recommended by PEPSU Assembly 
by an unanimous resolution in May, 

1952
Shri Nambiar: I beg to move:
“That the demand under the 
head ‘Land Revenue' be reduced 
by Rs. 100.”

Excessive consumption of liquor and 
other drugs 

Shri Nambiar: I beg to move:
“That the demand under the 

head ‘State Excise Duties* be re
duced by Rs. 100.**

Adviser*s salary 
Shri Nambiar: I beg to move:
“That the demand under the head 
‘Ministers and Adviser* be reduced 
fey Rs. 100.**
Delay in holding elections 

Shri Nambiar: I beg to move:
“That the demand under the head 
‘Elections for Legislatures* be re
duced by Rs. 100.*̂



56:̂3 Demands 'for Grants-̂  2 MAY 1953 Pepsu 5694

Failure to take steps against officers 
who are alleged to have interfered with 

previous elections

Shrl Namblar: I beg to move:

“That the demand under the head 
‘Elections for Legislatures' be re
duced by Rs. 100 »
Failure to punish officers on whom 
charges of corruption and repressioji 

are brought forth
Shri Nambiar: I beg to move:

“That the demand under the head 
‘District Administration* be reduc
ed by Rs. 100/’

Unsatisfactory conditions in jails

Shri Nambiar: I beg to move:

“That the demand under the head 
‘Jails and Judicial Lock-ups’ oe re
duced by Rs. 100.'*

Repression against peasants' and 
people's organisations

Shri Nambiar: I beg to move:

“That the demand under the head 
‘Police’ be reduced by Rs. 100.”

Enquiry against *Text Book SdandaV

Shri Nambiar: I beg to move:

“That the demand under the head 
‘Education’ be reduced by Rs. 100.”

Failure to introduce compulsory edu
cation as promised in Rajpramukh*s 

Address

Shri Nambiar: I beg to move:

“That the demand under the head 
‘Education* be reduced *by Rs, 100.”

Funds for public health

Sbri Nambiar: I beg to move:

“That the demand under the head 
‘Medical’ be reduced by Rs. 100.”

Finance for welfare organisations and 
recommendations of Tripartite Con/e- 

rence

Sbri Nambiar: I beg to move:

“That the demand under the head 
‘Miscellaneous Departments’ be re
duced by Rs. 100.”

Anti-labour measures leading to seri
ous discontent among industrial labour

Shri Nambiar: I beg to move:

“That the demand under the head 
‘Miscellaneous Departments’ be re
duced by Rs. 100 ”

Economy—wid̂ n̂ 'Kandhaghat-

Ŝhri Nambiar: I beg to move:

“That the demand under the 
head ‘Civil Works’ be reduced by 
Rs, 50,000.

Failure fo ensure speedy and economic 
cal execution of civil works

Shri Nambiar: I beg to move:

“That the demand under the head 
‘Civil Works’ be reduced by Rs. 100.’̂

Allowances to relatives of Rulers

Sbri Nambiar: I beg to move:
“That the demand under the head 
‘Privy Purses  and  Allowances 
of Indian Rulers* be reduced by 
Rs. 100.”

, Panchayats ’

Shri Nambiar: I beg to :nove:

,  “That the demand under the head 
‘Miscellaneous’ be reduced by Rs. 
100.”

Mr. Chairman:  These cut motions
are also before the House.

Shrl C. D. Deshmukh: I shall first 
deal with the question of the agrari
an situation in PEPSU, to which a 
large number of the Members who 
spoke drew attention. As a general 
background, before I give the status 
of the various legislative measures, I 
would like to state that it was notori
ous that in something like 1<̂0 villages 
in PEPSU the relations between the 
landlord̂ and tenants had so deterio
rated that not only were no rents paid 
but landlords were expelled from the 
villages, their houses destroyed and it 
had become impossible for Ihem even 
to visit their villages without strong 
armed escorts. Now, it cannot be said 
that this situation was handled very 
effectively by the previous Ministry. 
Whenever rents were recovered or 
decrees executed in this area, the offi
cers were always in fear of being re
buked for oppressing the tenants, with 
the result that a certain amount of de
moralization had set in and attempts 
to enforce the law were feeble. Things 
reached such a pass that even civil 
court decrees remained un-executable. 
Since the Adviser took over he has 
toured six out of the eight districts 
and visited many of the villages which 
are usually considered to be ‘Commu
nist* and talked to the villagers at 
length. As a result—that is a point— 
the people have promised to pay up 
Government dues and recoveries are 
now in progress and encouraging re
ports are pouring in of the changed
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attitude ot the people. It is the ex
pectation that there will be no un re
covered arrears at the end of the cur
rent revenue year. Details of the agra
rian reforms which are now before the 
States Ministry have been explained 
to the villagers, and that brings me 
to the next question, namely, the sta
tus of the various Billfi.

No one denies that here, as every
where else, land reform is necessary 
and to.say that where there is trouble 
a proper diagnosis of the situation 
should be made is only a truism.

So far as the tenancy legislation is 
concerned the position is this: The fol
lowing Bills regarding the  agrarian 
reforms were forwarded to the Gov
ernment of India for approval by the 
PEPSU Government in Novem.ber 1952; 
The PEPSU Occupancy Tenants (Vest
ing of Proprietary) Rights Bill, 1952, 
The PEPSU Tenancy and Agricultural 
Lands Bill. 1952, and The PEPSU Ten
ancy (Limitation of Holdings) Bill, 
1952. These Bills required careful scru
tiny by the administrative Ministries 
concerned and by the Ministry of Law 
as regards the provisions regarding 
payment of compensation for property 
acquired. I shall come to this question 
of compensation a little later.

All these took some time. The Bills, 
were introduced in the State Assembly, 
but as the duration of the session was 
very short, the Bills could 'not be taken 
up for consideration. A meeting was 
arranged by the Planning Commission 
on the 27th February, 1953 to discuss 
the provisions of the Bills with the re
presentatives of the State Government. 
At the meeting two Bills were approved 
and with regard to the third Bill, which 
related to the fixation of the size of 
the holdings, it was held that it should 
be remitted to the State Government 
for re-examination in the light of the 
recommerdations of the Planning Com
mission. Meanwhile the President as
sumed administration of the State and 
a reply could not be sent to the PEPSU 
Government. The two Bills which were 
approved at the meeting of the 27th 
February will be issued as President’s 
Acts in accordance with the procedure 
now approved by the House under the 
PEPSU Legislature  (Delegation of 
Powers) Act. I have taken notice of 
the observations which fell from one 
hon. Member, who apparently  has 
studied this question of land reforms 
very thoroughly. I think he was from 
Rajasthan. I think he was not quite 
fair to the Planning Commission when 
he said that the Planning Commission 
was perhaps influenced hy certain ex
traneous considerations or forces. He

must remember that in these matter® 
there î always room for a difference 
of opinion.

[Mr. Deputt-Speaker in the Chair]

It is hardly worthwhile for any hoD. 
Member to be dogmatic on matters 
like this, that is to say, whether small 
holdings are better in the interests of 
production or large holdings tfre better 
in the interests of production. These 
are matters which have to be decided 
in the light of the prevailing circum
stances, and I should add in the light 
of the resources of the population con
cerned. It is a platitude to say that 
a small holding lends itself more to 
intensive cultivation. On  the other 
hand, it would be equally true to argue 
that a small holder has not always the 
means with which to finance his culti
vation. Therefore, opposing considera
tions have to be balanced very care
fully and a decision taken in the light 
of local circumstances, and that is 
what is being done in regard 10 this 
case.

Now there is the question of  the 
abolition of hiswedars. The last Minist
ry spent a considerable time over the 
drafting of the necessary Bills that 
were introduced by the Government in 
November 1952, but the Assem.bly was 
adjourned sine die without giving con
sideration to these matters owing pre
sumably to the fluid political situation. 
The Assembly again met in December, 
1952 but dispersed, after discussing the 
no-confidence motion and it did not 
take up any leîislative work. Therefore,
I should say that the failure to intro
duce or any delay in the way of intro
ducing agrarian reforms is due to ex
traneous factors.

There was some question in regard 
to non-compliance with the recommen
dations made by the Venkatachar Com
mittee in regard to compensation. The
statement̂ Madam,...... I forgot. Sir,
that you had resumed the Chair.

Mr. Deputy-Speaker: No harm.

An Hon. Member: The Chair has no 
sex.

Shri C. D. Desbnmkh: That simply 
shows the concentration that I have to 
give to this matter of PEPSU. The ob
servation that the Venkatachar Com
mittee recommended that the bistue- 
dars were not entitled to any compen
sation for extinction of their rights is 
not correct. In fact, no such recom
mendation was made by the Committee. 
What the Committee did was to give 
a quotation from the settlement reports 
of Patiala to show how the hiswedarl 
system arose. Suitable recommenda
tions were made by the dommlttee in
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[Shri C. D. Deshmukh]
this regard and they were fully con
sidered by the State Government when 
the Bills were drafted ̂ nd most of 
these recommendations have been ac
cepted. The rate of compensation of 
one pie per rupee of the annual rent 
'was regarded by our Legal Advisers, 
the Law Ministry, as no compensation 
for purposes of the Constitution.

SjH K. K. Basu (Diamond Harbour): 
There may be extinction of rights.

Shri C. D. Deshmukh: Whatever it is, 
whether for extinction of rights or tor 
any other purposes, we are guided by 
the advice that we receive from the 
Law Ministry Under this scheme, the 
total amount of compensation for about
36,000 acres would be less than Rs. 50. 
That is why a more equitable scheme 
has been accepted and five times the 
annual rental which is the rate that 
was first suggested by the previous 
Government has been adopted for this 
purpose.

The next important question to 
which reference has been made is the 
iieneral character, of the Adviser’s re
gime. The hon. Member opposite, Sar- 
dar Hukam Singh said that there were 
certain disturbing features  about 
these orders passed in regard to trans
fers, leave and so on. He also seemed 
to regard it as a grievance that even 
though the posts were held by Sikh 
Officers, officers who were not fit to 
hold these posts were not dealt with in 
a proper manner. I suggest that he 
should bring such cases to the notice 
of the Adviser. It is not possible for 
me in this general way to deal with 
these matters. I hear that the Adviser 
is anxious to meet people representing 
all shades of opinion and had invited 
Mr. Rarewala to discuss things with 
him over a cup of tea.

Shri Nambiar: And there was a 
storm in the tea cup?  '
Shri C. D. Deshmukh: The storm has 
been avoided because Mr. Rarewala 
has refused the invitation.

Sardar Hukam Singh: I may say
that it is not correct information that 
he refused the invitation. He was going 
•out that day and so he could not come.

An Hon, Member: And the invitation 
was withdrawn?

Shri C, D. Deshmukh: I have not
ŝufficient authority to stick to the word 
•‘refused*. He expressed his inability to 
accept the invitation.

Sardar Hukam Stngh: Quite right.

Shri C. D. Deshmukh: I am suggest
ing to the Adviser that he should make

another attempt sq far as Mr. Rarewala 
is concerned, and also to make a first 
attempt to dtscuss matters over a meals 
or a cup of tea, or whatever suits both 
parties, with Sardar Hukam Singh. I 
'am quite certain that many of these 
' differences can toe ironed over. So far 
as Mr. Prem Kumar, the demoted and 
promoted Deputy Commissioner,is con
cerned, I understand that the enquiry 
does not bring this out that all the 
licences that were refused were held 
by members of one party. Any way, 
the report of the enquiry is due with
in one month and I hkve no doubt that 
the Adviser will take proper action on 
receipt of the report.

There was some reference—I think 
Mr. Gurupadaswamy referred to it— 
to the desirability of holding free and 
fair elections, at an early date. At least 
the date has been mentioned. I do not 
think I had an opportunity of stating 
it; but I think I did observe that the 
date has been advanced. It is the 
lared policy of the Government that the 
General Elections for the PEPSU legis
lature should be held as soon as possi
ble and that they should be free and 
fair elections. All facilities will be pro
vided and it will be ensured that no 
undue advantage would be secured by 
any party in connection with the elec
tions. So far as Mr. Prem Kumar is 
concerned I have no doubt that in the 
light of the results of the enquiry, he 
will either have been dealt with or he 
will continue, if he ig innocent, as 
Deputy Commissioner, so that I do not 
think that his continued existence after 
that need worry any hon. Member who 
is interested in the issue of the elec
tions.

There was some reference to the fix
ation of the pay of the Adviser him
self. That matter has not yet been final
ly decided and therefore it is not possi
ble for me to join issue with hon. Mem
bers who have criticised it on the basis 
that his pay has been fixed at Rs. 4,000 
per month.

There were two references to  the 
treatment accorded to the Chief Sec
retary, according to some  Members, 
an unfair treatment, and according to 
other Members, too generous a treat
ment. In regard to the first complaint, 
on the facts, I can assure hon. Mem
bers that the Chief Secretary was pro
moted as the Financial Commissioner 
in the exigency of service and there 
was tio interference or suggestion to 
this effect from the Palace and there 
was no ulterior motive. As regards his 
status, I should say that he is not an 
ICS officer. It is true that he was given



5699 Demands for Grantŝ  2 MAY 1953 Pepsu 5700

a bonus of Ra. 42,000 in 1949 for his 
work as Secretary of the Soldiers 
Board.

Then, there was some reference deal
ing with administrative matters, to in
creased expenditure of Rs.  eight or 
nine lakhs on the police force. I think 
that matter was referred to before, ei
ther here or in the debates in the other 
House and I pointed out that the in
crease of Rs. eight lakhs was intended 
to cover the additional expenditure 
during'the year for providing the ini
tial complete issue of clothing and 
equipment to the lower ranks of the 
police which had .been provided since 
the formation of the Union. Therefore, 
hon. Members need not read too much 
into this matter.
Sardar Hukam Singh; Does  that 
mean that no additional police has been 
brought there?

Shri C. D. Deshmukh: I am sorry 
I carmot say. All I say is that the mea
sure of the addition is not Rs. eight 
or nine lakhs. It is quite possible that 
some additional police has been recruit
ed. Eut, I am not in a position to ac
cept or deny this particular statement.

Now, I might as well get out of the 
way matters in comiection with the 
Rajpramlikh. The fact that thece privy 
purses have all been fixed and guaran
teed under the Constitution has been 
urged before. I shall only deal with 
one somewhat light-hearted allegation 
that nothing has been done about a 
murder charge against the Rajpramukh. 
My information is that a petition was 
received that several years ago a mur
der was committed by the Rajpramukh. 
Efforts are being made to contact the 
petitioner, but so far we have had no 
success. So, if hon. Members who have 
information in this respect will pass it 
on, may be that that would help the 
further investigation of this matter.

Shri Namblar: We shall try to pro
duce the very person to the hon. Min
ister.

Shri C. D. Deshmukh: It is no use
producing him to me. I would not 
know what to do with him. But if he 
is taken to the Adviser, or......

Shri Nambiar: Because he says it is 
not possible to find any information 
about him, I will get him himself here.

Mr. Depaty-Speaker: He may pro
duce him before the Adviser. There is 
the Adviser there.

Prof. D. C. Sharma: Possibly, the
petitioner has gone underground!

Shri C. D. Deshmukh: I am afraid, 
although I have no evidence,  but

judged in the light of such facts as I 
have, that the hon. Member opposite 
is of a somewhat credulous and gulli
ble type. He seems to accept almost 
every allegation as Gospel truth,
Shri Pimnoose: You know, we do not 
believe in the Gospel.
Shri C. D. Deshmukh: I can imder- 
stand his difficulty  regard to in
vestigating all these matters, but I 
think he did claim that he had special 
opportunities for going into PEPSU 
matters. If so, all I can recommend 
is that he should go into them a little 
more thoroughly before he makes alle
gations. There is some statement he 
made, for instance—I could not quite- 
catch what the allegation was—about, 
some moral turgidity on the part of 
the Sub-inspector, Bhatinda station. 
We shall, of course, study the trans
cript of his speech, but my information 
is that whatever he has said on thia 
point is absolutely incorrect, and in
deed..
Shri Nambiar: But without know
ing it, Sir, how can he say it is incor
rect?
Lala Achint Ram (Hissar): Because- 
you have not gone into it.

Shri C. D, Deshmukh: What I meant 
was that the allegation was so gener
al ... •

Shri K. K. Basu: Immediate reaction?*

Shri C. D. Deshmukh: ... that my im
mediate reaction—my information is 
that it is incorrect; and, indeed, my 
information is that no allegations even 
were made against him. In any case, 
as I have said before, in respect of 
many other matters, if there are con
crete instances, it is in nobody's inter
est to stifle enquiries.
Now, that is all that is necessary to* 
say so far as the law and order situa
tion is concerned, because much of the 
subject was covered in the course of 
my general ̂observations.
12 Noon
I will now turn to another matter, 
and that is the prosecution of the 
Bhakra-Nangal Project. Here again, I 
think the hon. Member who made these 
observations admitted that he had no 
concrete instances to cite. The :̂osition 
actually is this, that the project is » 
joint enterprise of the three States— 
PutiJ'ab, PEPSU and Rajasthan. The 
Punjab is the major partner, and has 
a share of 62.4, PEPSU 22;4 and Rajas
than 15.2 The financial and technical 
control  over  the project  vest# 
in the Bhakra ’ Control Board con
stituted  with  the  agreement  of 
the three  participating States.  All 
designs and estimates as well as the
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[Shrl C. D. Deahmukh]

schedule of rates are carefully scruti
nised by the Board and measures, to 
enforce economy in the execution of 
works is a sort of revolving and per
ennial item on the agenda, and is taken 
up in each meeting of the Board. So far 
as actual execution of the work is con
cerned, all the common works includ
ing the dam are under the control of 
the Punjab Government,  and  each 
partner  constructs its own exclusive 
works. So far as PEPSU is concerned, 
the exclusive works consist of con- 
jstruction of distributories of the irri
gation system and transmission lines of 
33 and 11 K.W. and local distribution 
system of the electric power. The cost 
of the exclusive works, to be under
taken in PEPSU is Rs.' 4.11 crores, and 
of electricity Rs. 4.59 crores. "̂ery lit
tle of work has so far been done in 
PEPSU on the exclusive works .is the 
special staff required for these con
struction operations was not locally 
available. A Circle was opened in July, 
1952 and a whole-time Superintending 
Engineer was posted in 1952. Now, the 
total cost of the Bhakra-Nangal Pro
ject is Rs. 156 crores, and of the total 
area, PEPSU has perhaps one-flfth or 
one-sixth. The total share of PEPSU 
is 23.6*p in irrigation, 10.3 in electricity, 
that is 34.43. So, although it is tiue, 
therefore,  that PEPSU has a  very 
material interest in the proper execu
tion of this project, whether it is exe
cuted by the Punjab or whether it is 
done partly by them and partly by the 
other States concerned, I can assure 
hon. Members that the flnancl&l and 
technical control embodies all the 
necessary precautions in order to obvi
ate wastage and worse. As I said, all 
designs and estimates are carefully 
scrutinised and the progress of works 
is carefully watched. Indeed, there is a 
special set-up arranged so that  the 
<3uality of work is regularly examined. 
In addition to the executive staff actu
ally in charge of the work, there is a 
special Inspection Directorate to ins
pect the work independently in all 
stages of operation. The research sec
tion also works independent of the 
<!onstruction staff and regularly takes 
samples of concrete and Jests them. 
Thus, there seems to be no chance, 
normally speaking, of sub-standard 
work. Moreover, the work on the dam 
is being done by departmental lal our. 
No contractors are employed. The Pay
ment to labour is made by an agency 
different from the construction staff. 
Thus, every possible precaution  is 
taken to eliminate corrupt practices, 
-well, my offer stands that if any ease 
does come to the notice of any hon. 
Members, we should deem it to *be 
more than our duty to go into the mat

ter and to find out if, in spite of cur 
taking precautions, there are leaks.

There was some reference made to 
this language controversy. Now, I have 
' looked at the papers—during the course 
' of the debate I called for them—and I 
find that there has been a uniform im
provement in the direction of reconci
ling the dispute between these two 
arpas. The orders of 14th November
1949 were improved on the 22nd March
1950 and now a very small area cf con
troversy—if I might call it so—remains. 
But in practice even that is abating 
somewhat. The State is now divided 
into Hindi and Punjabi areas and al
though in theory schools with medium 
of Hindi in Punjab areas are not eli
gible for grants-in-aid, as a special case 
and on representation, grants were 
given in 1952-53. So I think there is evi
dence that this matter will be regarded 
from a broad statesmanlike point of 
view; and that is a point of view with 
which I am in very great sympathy. I 
am quite convinced that much of this 
force behind the agitation for linguis
tic provinces will disappear if those in 
authority will make it clear that it is 
far from their intension to do any 
harm to any component culture or 
language. And I have no doubt that so 
far as the Adviser’s regime is concern
ed, this probably will be adhered to.

As far as I can make out—I am 
rather confused .by the number of cut 
motions—I have dealt with most of the 
problems that were brought forward by 
hon. Members except, of course, this 
question of Scheduled Castes. I see the 
hon. Member who made such a feeling 
sipeech is not at the moment in his 
seat I doubt whether progress in the 
direction of implement mg that reser
vation for Scheduled Castes is held up 
by vested interests, as is suspected by 
the hon. Member. I think the vested 
interests—and by that I mean the min
ority communities now in places where 
they have the authority to rhoose— 
read the writing on the the wall. It 
may be that there is improvement pos
sible in respect of zoning or in respect 
of the prescription of qualifications and 
that perhaps one is apt to accept too 
readily the excuse that candidates with 
the proper qualifications are not avail
able. I myself would make, if I were 
in their position, a very active effort 
to find such candidates—to go out of 
one’s way and to try and find such 
candidates.

There is only one other point. The 
same hon. Memer thoût that most of 
the provision that was made in the 
Budget, being for the backward classes.



5703 Demand for Grantŝ   2 MAY 1953 Pepsu 5704

would not come to the share of the 
Sche(̂uled Castes. But my infonnation 
is that among the backward classes in 
PEPSU, the largest proportion is cons
tituted by the Scheduled Castes. If 
that is so, then I think it follows as a 
corollary that the bulk of this provi
sion would be spent for the benefit of 
the Scheduled Castes in PEPSU.

So, with these remarks I oppose <iil 
the cut motions.

Shri Nambiar: All?

Shri C. D. Deshmukh: Yes.

Mr. Deputy-Speaker: I will put all 
the cut motions together,  including 
those given notice of, and a list of 
which was given by Mr. Nambiar.
The cut motions were negatived.
Mr. Deputy-Speaker. Now. I shall put 
all the Demand̂ to the vote ( f the 
House.

The question is:

“That the respective sums not 
exceeding the amounts shown iu 
the third column of the order paper 
in respect of Demands Nos. 1 to 37 
and Nos. 39 to 50 be granted to the 
President, out of the Consolidated 
Fund bf the State of Patiala and 
East Puiijab States Union, to com- 
 ̂plete the sums necessary to defray 
the charges that will come in course 
of payment during the year ending 
the 31st day of March 1954, in res
pect of the corresponding heads of 
Demands entered in the second 
column thereof.”

The motion was adopted.

Mr. Deputy-Speaker: Regarding De
mand No. 38. the whole of the Demand 
has already been passed at an earlier 
stage.
[The motions for Demands for Grants 
which were adopted by the House are 
reproduced below:—Ed. of P.P.]

Demand No. 1—Land Revenue

“That a sum not exceeding Rs.
28,33,800 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Land Revenue*.”

Demand No. 2—State Excise Dtnrna

“That a sum not exceeding Rs.
12,48,900 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East

Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of 'State Excise Duties’/*

Demand No. 3—Stamps

“That a sum not exceeding Rs.
42,300 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defi;ay the 
Charges yhich will come ii> course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Stamps*.**

Demand No. 4—Forest

”That a sum not exceeding Rs.
9.40.500 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in i-ourse 
of payment during the ĵar ending 
the 31st day of March, 1954, in res
pect of ‘Forest*.**

Demand No. 5—Registration .

“That a sum not exceeding Rs.
15,000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
.the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st d&y of March 1954, in res
pect of ‘Registration*.**

Demand No. 6—Charges on account 
OF Motor Vehicles Acts

“That a sum not exceeding Rs.
57.500 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Charges on account of 
Motor Vehicles Acts’.**  ^

Demand No. 7—Other Taxes anp 
Duties

“That a sum not exceeding Rs.
2,62,400 be granted to the Presi
dent. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
Of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Other Taxes and Duties’.**
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Demand No. 8—Irrigation  ^

“That a sum not exceeding Rs.
29,06,300 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will com̂ in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Irrigation*.’*

Demand No. 9—Ministers and Adviser

“That a sum not exceeding Rs.
1,53,100 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in Course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Mmisters and Adviser’.”
Demand No.  10—State  Legislativi 

Assembly  ^

“That a sum not exceeding Rs.
2,20,900 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of 'State Legislative Assemb
ly*.**

Demand No. 11—Elections for Legis
latures

“That a suni not exceeding Rs. 
1,68,600 be granted to the PrejU- 
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, l|j54, in res
pect  of ‘Elections for  Legisla
tures’.**

Demand No. 12—Chief Minister’s an» 
Adviser’s Secretariat

“That a sum not exceeding Rs.
46,800  be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union ̂.o complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Chief Minister’s and Advi
ser’s Secretariat*.**
Demand No.  13—H ome  Department

“That a sum not exceeding Rs.
3,45,600 .be granted to the Presi
dent, out X)t the Consolidated Fund

of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in coursei 
of payment during the year ending 
t̂e 31st day of March, 1954, in res
pect of ‘Home Department’.**

Demand No. 14—Finance Department
“That a sum not exceeding Rs.

2,21,000 be granted to the Presi
dent, out of the Consolidateti Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will comg ip course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Finance Department’.**

Demand No. 15—Revenue  Depart
ment ‘

“That a sum not exceeding Rs.
1,66,700 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March. 1954. in res
pect of ‘Revenue Department*.”

Demand No. 16—Education and Health 
Department

“That a sum not exceeding Rs.
60,400 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Education and Health De
partment*.*'

Demand No. :17—Development  De
partment

“That a sum not exceeding Hs.
63,500 .be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect  of  ‘Development  Depart
ment’.”

Demand No.; 18—Industries, Supplies 
AND Labour Department

“That a sum not exceeding Rs.
79,000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete
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the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of 'Industries, Supplies and 
Labour Department'.’*

Demand  No. 19—Rehabilitation 
Department

‘That a sum not exceeding Rs.
1,10,000 be granted to the Presi
dent, out/)f the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to • complete 
the sum necessary to defray the 
charges which will come in course 
of pajrment during the year ending 
the 31st day of March. 1954, in res
pect of ‘Rehabilitation Depart- 
m̂ t\”

Demand No. 20—Law and Local Self 
Government Department

"‘That a sum not exceeding Bs.
1,31,100 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
rharffes which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Law and Local Self Govern
ment Department*/'

Demand No, 21—Commissioner
Ik

“That a sum not exceeding Rs.
45,200 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union .0 complete 
the sum necessary to defray the 
charges which will come in course 
of pa3nnent during the year ending 
the 31st day of March, 1954, in res
pect of ‘Commissioner’."

Demand No. 22—District  Adminis
tration

“That a sum not exceeding Rs.
12.08.500 be granted to the Presi- 
dejit, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Urtion tp complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘District Administration*."

Demand No. 23—Civil Supplies 
Directorate

‘That a sum not exceeding Rs,
4.71.500 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and l̂ t 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come In course 
127 P.S.D

of payment during the year ending 
the 3>st day of March. 1954, in res
pect  of ‘Civil Supplies  Directo
rate’,”

Demand No.  24—Administration  of 
 ̂ Justice

“That a sum not exceeding Rs,
9,13,500 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Administration of Justice’.*'

Demand  No. 25*—Jails and  Judicial 
Lock-ups

“That a sum not exceeding Rs.
7,55,000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, In res
pect of ‘Jails and Judicial Lock
ups’.”

Demand No, 26—Police
“That a sum not exceeding Rs.
58,13,800 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Police’.**

Demand No. 27—Education
“That a sum not exceeding Rs,
63,44,300 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
tiie stim neoessizy |o dtfray the 
Charges which will come In jourse 
of pa3rment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Education’.'*

Demand No. 28—Medical
“That a sum not exceeding Fs.
23,89,700  be granted to +he P?w- 
dcnt, jjt   ot the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Medical’.”

Demand No. 29—Public Health
‘*Tl;3t a sum not exceeding Rs.
8,51..?on ..be granted to the Presi
dent, out of the Conaolidaf̂ Fup4
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of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which wiU come in course 
of payment during the year ending 
the 31st d̂ of March, 1954, in 
respect of ‘rublic Health*.’*

Demand No. 30—Agriculture

‘‘That a sum not exceeding Rs.
24,69,400 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
ol payment during the year ending 
the 31st day of March, 1954, in res
pect ot ‘Agriculture*/’
Demand No. 31—Veterinary

“That a sum not exceeding Rs.
4.41.700 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to, defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Veterinary’.’*

Demand No. 32—Co-operation
“That a sum not exceeding Rs.
3.71.700 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of MarcK, 1954, in res
pect of ‘Co-operation’.”

Demand No. 33—Industries and Sup
plies

“That a sum not exceeding Rs.
9,57.000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Unian to complete 
the sum necessary to defray the 
charges which will coflUe in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Industries and Supplies*/’

Demand No. 34—Miscellaneous 
Departments

“That a sum not exceeding Rs,
4,91,300 be granted to the Presi
dent. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in courst 
of payment during the year ending 
the 31st day ot March, 1954, in res
pect of ‘Miscellaneous Depart
ments’.”

“That a sum not exceeding Ks.
, 1,94,300 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray Uie 
charges which will come in course 
of payment during the ĵear ending 
the 31st day of March, 1954, in res
pect of ‘Panjabi Department’/’

Demand No. 36—Civil Works

“That a sum not exceeding Rs.
95.68.500 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the . 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res- 
pept of ‘Civil Works*/’

Demand No. 37—Electricity Schemes 
— Working Expenses

“i;4iat a sum not exceeding Hs.
21,15,800 be granted to the Presi
dent, out of the Consolidaleil Fund 
ol the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payĵ ênt during the year ending 
the 31st day ol March, 1954, in res
pect . of ‘Electricity Schemes— 
Working Expenses’.”

Demand No. 39—Privy Purses and
Allowances of Indian Rulers

“That a sum not exceeding Rs.
4.43.500 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Privy Purses and Allowan
ces of Indian Rulers*/’

Demand No. 40—Superannuation 
Allowances and Pensions

“That a ̂ um not exceeding Rs.
10.32.500 be granted to the Presi
dent. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of pa3ntient during the year ending 
the 31st day of March. 1954, in res
pect of ‘Superannuation Allowances 
and Pensions*/*

Demand  No. 35—Panjabi  Department
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Demand No. 41—Stationery and 
Printing

“That a sum not exceeding Rs.
8,04,200 be granted to the Presi
dent out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete
• the sum necessary to defray the 
charges which will come in course 
of payment during the year ending . 
the 3lst day of March, 1954, in res- 
ftfct oJ ‘Stationery and Printing’/'

Demand No. 42—Miscellaneous

“That a sum not exceeding Rs.
7.44,900 be granted to the Presi
dent. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of pa3nnent during the year ending 
the 31 St day of March. 1954, in res- 
pcct of ‘Miscellaneous’.”

Demand No. 43—Expenditure on Dis
placed Persons

“Thai a sum not exceeding Rs.
9,74.100 be granted to the Presi
dent. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which Will come in course 
of payment during the year ending 
the 31st day of March, 1964, in res
pect of ‘Expenditure, on Displaced 
persons’.”  *

Demand No*  44—Miscellaneous Ad

justments between  Central and 
State Governments y

“That a sum not exceeding Rs.
2.700 be granted to the Presi
dent. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31 St day of March, 1954, in res
pect of ‘Miscellaneous Adjustments 
between Central and State Govern
ments’.”

Demand No. 45—Community Deve
lopment Projects

“That a sum not exceeding Rs.
8,58,300 be granted to the Presi
dent.. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
'•harges which will come in course 
of payment during the year ending 
the Slat day of March, 1954. in re5- 
pect of ‘Community Development 
Projects’.”

Demand  No. 4̂ Construction or 
Irrigation, Navigation, Embâjkment 

and Drainage Works
“That a sum not exceeding Rs. 
3ti,90,700 be granted to the Presi
dent;! out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray tiie 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res- 
ipect of ‘Construction of Irrigation. 
Navigation,  Embankment  and 
Drainage Works’.”

Demand No.  47—Capital  Outlay on 
Schemes of Agricultural iMPROVKn

MENTS AND RESEARCH  '

“That a sum not exceeding Ra.
44.00.uOO be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the yeir ending 
the 31st day of March, 1954, in res
pect of ‘Capital Outlay on Schemes 
of Agricultural Improvements and 
Research’.” •

Demand No. 48—Capital Outlay on
Multi-purpose River Schemes 
—Bhakra Nangal Project

“That a sum not exceeding Ri,
1.10,67,600 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will corne in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Capital Outlay on Multi
purpose River Schemes—Bhakra 
Nangal Project’.”
Demand No. 49—CAPriAL Outlay on

Schemes or State Trading
“That a sum not exceeding Hs,
1.42.87.700 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Capital Outlay on Schemes 
of State Trading’.”

Demand No. 50—Advances  Bearing 
Interest

“That a .sum not exceeding Rs.
64,06.300 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Piiniab States Union to complete 
the sum necesfeary to defray the 
charges which will come in course
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of payment during the year ending 
the 31st day of March. 1954, in res
pect  of  ‘Advances  Bearing 
Interest*.”

PATIALA AND  EAST  PUNJAB 
STATES UNION APPROPRIATION 

(No. 2) BILL
The Minister of Finance (Shri C. D. 
Deshmukh): I beg to move for leave 
to introduce a Bill to authorise pay
ment and appropriation of certain sums 
from and out of the Consolidated Fund 
of the State of Patiala and East Pun
jab States Union for the service of the 
Financial year 1953-54.
Mr. Deputy-Speaker: The question is:
‘That leave be granted to intro
duce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States Union for the 
service of the financial year 1953
54.”
The motion was adopted.

Shri C. D. Deilimiikh: 1 întroduce 
the Bill.  .
I also beg to move: ^
“That the Bill to authorise pay
ment and appropriation/of certain 
sums from and out of the Consoli
dated Fund of the State of Patiala 
and East Punjab States Union for 
the service of the financial year 
1953-54, be taken into considera
tion.”
Mr. Deputy-Speaker: Motion moved:
“That the Bill to authorise pay
ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of the State ofHPatiala 
and East Punjab States Union for 
the service of the financial year 
1953-54, be taken into considera
tion.”
Shri Punnoose (Alleppey): Sir..........
Mr. Deputy-Speaker: The hon. Mem
ber knows the limitation and scope of 
discussion.
Shri Punnoose: Yes, Sir. Or else. 1 
may be corrected. I wish to take this 
opportunity to bring to the notice of 
the Government certain things which, 
I think, have been left out during the 
discussion so that the  Government 
could take note of them and bring 
about certain changes in PEPSU im
mediately. It is reported—ind reported 
in the papers also—that steps are being 
taken to collect all the arrears of reve
nue as well as of rent, and that meas
ures are being employed to collect them

from the peasants on a large scale. You 
know the condition in PEIPSU has been 
fluid for sometime and so much arrears 
are kept pending. But to begin collect
ing them now, at this moment, before 
the V’hole question is somewhat settled, 
befpre the various parties to these dis
putes have the occasion to place their 
views, will cause considerable hard
ship to the peasants. There is  some 
condition—I am not quite certain about 
it—that arrears of revenue or rent 
due for over three years will get some 
sort of concession. I am not quite clear 
about it. but reports from PEPSU say 
that there is ̂ome sort of provision that 
a special type of  treatment will be 
given to those arrears that are due ̂or 
over three years. But those niceties are 
not looked into and collcction is going 
on in full speed.

There is also the complaint from 
mdny villages that peasants are being 
evicted without orders of courts. They 
are summarily sent away from their 
lands. That is a very unsatisfactory 
condition especially at this stage when 
all of us want new conditions to pre
vail in PEPSU.
I wish to bring to the notice of Go
vernment yet another point which I 
wanted to make mention of when I 
spoke last. In the whole working of 
the administration, one salient factor 
has to be taken note of. In the other
wise bleak and dark picture of PEPSU 
it is the democratic movement of the 
peasants that is the silver lining.  I 
am afraid thyt every action of the Ad
viser there, instead of making the 
movement stronger is likely to weaken 
it with the result that the healthy ele
ments are being fast suppressed. I 
would request the Government to in
struct the Adviser to enter into consul
tations with the  Peasants’ Organisa
tions, the democratic elements in the 
State,  and have less contacts  v/ith 
those elements and classes which have 
been responsible for all the troubles 
and ailments in PEPSU.
Shri Nambiar (Mayuram): I have to 
mention only one point more with re
gard to ex-service men. There are a 
large number of ex-service military 
men unemDlo.yed. They have no means 
to live and it is adding to the worsen
ing economic situation in PEPSU and it 
may also indirectly affect the law and 
order position. This is a serious point 
which the Government should take 
note of and see that some remedial 
measures are brought forward.
S»iiri B. S. Murtby (Eluru): It seems 
that the fate of Harijans in PEPSU is 
far worse than that of anybody, as

•Introduced with the recommendation of the President, 
tMoved with the recommendation of the President.




